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.LEGISLATIVE ASSEMBLY. 
Thursday, 10th February, 19B7. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President in the Chair. 

8'fATEMENT OF BUSINESS. 

The Honourable Str Alezander Kuddiman (Horne Member): With roUr 
pennission, Sir, I desire to make s statement in regard to the course of 
Government business next week. 
The days allotted for Govt!rnment business are Monday, the 14th, Wed.-

nesday, the 16th and Friday, the 18th. On MOD:day, the 14th, a motion. 
will be made that the Steel (Protection) Bill as reported by the Select 
Committee be taken into consideration and, il that motion is passed, & 
further motion will be made that the Bill be passed. It is proposed to 
allow the whole of Monday, the 14th, and Wednesday, the 16th, for the 
discuRsion of these motions, but if time permits on Wednesda.y Q motion. 
will be made to take into consideration and; if that motioll is pussed, to 
pass the Bill further to amend the Presidency-towns Insolvency Act, e.nd 
the Provincial Insolvency Act, which was introduced on the 7th February. 
On tho same day and subject to tho same conditions the discussion of the 
adjourned motion on the Supplementary Grant for Civil Aviation will be 
resumed. 
On Friday, the 18th, the Hailway Budget will be presented to the House 

and no further business will be undertaken on that date. 
Honourable Members are al·ready I\ware that Tuesday, the 15th, hu 

been allotted for non-official Rills and that the House will not sit on. 
Thursday, the 17th, which is a public holiday, or on Saturday, t,he 19th. 

RESOLUTION REeTREATMENT OF THE SANTHAL PAR GANAS AS, 
A BACiKWARD TRACT-contd. 

Mr. Preatdent: The House will now proc.eed to a furl,her discussion. of 
the Resolution moved by Kumar Ganganand Sinha on the 8th February, 
1927, and the amendments moved by Mr. Ra.m Narayan Singh and Mr 
B. Das. 

The Honourable Sir Aluander Kuddlman (Home Member): Before I 
enter on a disCUBsiot;l. of the rather diverse and complicated subject-mR.tter 
which has been raise!! by this Resolution., I propose to detain the House 
for a few minutes with a consideration of the law contained in the Govem-
mont of India Act in so far as it relates to the Resolution. As Honourable 
Members will recollect, the Resol ution desires to remove certain tracts 
from the operation of sections 52A and 71 of the Government of Indi, Act 
and to ILmend the Scheduled Districts Act. I desire to invite the at.ten-
tion of the House to section 52A of the ern ~t of India Act, sub-
section (2). That. sub-section run, 8S follows: 
.. The Governor G,nrra! in Counoil .,ay declare any territory ill Briti.h India 

t4'l be a 'baokward tract', and may, fly notiiteatiOD, with BUch "Dction a8 afor •• 
direct that t.his Act shall apply to tJiat territory Iubject to luch ezceptiona and 1II 'ir ~' 
~ti ll  as,,-7 be preecribecl in the DotitaatiOD. ,,' p"""" ' .• 
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642 BUl~ 1I1 VB ASSEMBLY. L 10TH F-., lfl27. 

[Sir Alexander MuJdiman.l 
T ~ SllDction required is the sanction of His, Majesty in Council prol'iADw1y 
signified by the Secretary of State WelI, Sir, iu the exercise of the power 
conferred-a. power which I may'p:>int out is pructicully a power to malke' & 
local amendment of the Govemmen't of India Act--action has been ta1i:en 
in respect of all the tracts which nre mentioned in the Re80JitJtioJII ad. 
the amendments now under the consideration of the House. By a. ,DOti-
ficatioll No.4-G., dated the 3rd January, 1921, the Governor General in 
Council declared certain territories in the I)rovince of Bihar and Orissa 
specified in the schedule to the notification to be backward tracts and 
he also directed that certain modifications should be made in the Bppli-
cation of the Act to those territories, It is germane to the pst'p08es of 
the present discussion to consider what those modifications are. I wm 
first deal with t.he modifications in the case of the Chota 'Nagpur DiVision 
of ,the province of Biha.r and Orissa, the district of Sambalpore and the-
8a.nthal Parga1l8s district, as those districts are dealt with in one general 
clause. I will not weary the HouRe by reading the actual terms of the 
modifi(lation but it amounts to this, that when a lRow is made solely 5ppii-
(lable to an,V of thoRe territories it is obligatory to. insert in that Jaw a 
provision that such law shall not come into operation till the Governor 
General in Council or the 'Governor in Council, RS the case may 
be, by nc,tification so directs. Further that authority may insert 
in tha.t declaration any modification ht:l likes in the law. That 
is to say, the general power of the LegislBture in respect 
of those tracts is limited by the fact that the Legislature cannot imme-
diately put into force in thoRe tracts any law, Rnd thc Governor General 
in Counoil or the Governor General, when he permits the law to erat~ 

in those tracts, may require it to contain certain modifications. That. 
Sir, is the position 11.8 regards the Chota. a~ ur Divisil?n. the district of 
Sa bal r~ and the district of the Santha] ParganuR. 

Now, I turn to the case of the district of Angul which stands on rather 
a different footing, There Bre three modifications made by the Schedule 
in regard to this district. The first is that the power ~f the Indian r ... egis, 
18turl\ and the power of the local Legislat1!-res to ma.ke IBws is definiteI~' 
excluded. The second. which is not po.rticularly germane to the firRt 
point that I wish to make. excludes the necessity of sub ittin~ r.xpenditure 
to the vote of either the Imperial or the local Council. The third provision 
is of importance. nnd I will read a. portion of it. It runs o.s follows: 

"In lieu of the provisionR of the said Act (that is to say, the Government of 
India Act) which enable t'lllell to he made for prohibiting or l'egulating in eith8t' 
Cham bel' of the Indian Legi.lat,ure the u"inl{ of questions on, and the dilcul.lioD of, 
any subject specified in the rules. t,here shall be lubstituted 'a Jlrovision r ibitin~ 
the' asking of qU8lltlonl on, and the discuslion of, any subject relating to this terri' 
Itory." , 

ThBt, Sir, would evidently eX!lIude a. discussion on Bny mBtter ~riBiJU  in 
Ailgli1. Whether you in your judgment would hold that it would prohibit 
II. dilftmssion by this House of thE! very restriction imposed under section 
52A is II. matter which I suhmit for :vour consideration, I do not propose 
to argue the point, If YOIl decide thBt it is open to this House to discuss 
the question, if you should hold tha.t. the fAct that the Government has 
'exerciRed those powers under section 52A is a ma.tter which does not debar 
t~it l, discuRsion, then I shan discllss the subject on itR meJits, Rut if vou 
hold otherwise, it will not be necessary for me to do 80 be ~ the fact, 
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%REATKBNT S~~T  PARGANAS AS B C ~  TRACT. 648 

that lor 1IC)me other Government speaker will ha.ve to deal with one or 
two stltements made in the speech of my Honourable friend, Mr. Das. 
On that point 1 would ask you to give me your ruling. 

Mr. Pruldellt: Does the Honourable Member (Mr. Das) wish to say 
anything on this point of order? 

Mr. B. Daa (Orissa. Division: ~ n u a ad n  I have just to say 
this, t,hat Borne of the t,racts were declared backward long, long ago, 80, 
40 or M' years ago. 1 do not like that the places in which British Indian sub-
jects live should still be declared to be backward tracts and those people 
-denied the benefits of electoral rights and the adva.ntages of education and 
:good Government. . 

Mr. President: I quite recognise that the wording of the notification 
'in question is very wide and exdudes all discussion on any subject regard-
'ing Angul from the jurisdiction of this Assembly; but the point raised by 
'the amendment of Mr. Das is not that. It recommends that steps should be 
-taken bv the Governor GE'nerBI in Council to remove the district of Angul 
"from tlie operation of section 52A and thus make it possible for this 
Assembly to discuss all questions relating to Angul in the ordinary way. 
It is not that any question regarding the administration of Angul is pro-
'Posed to be discussed, but the amendment seeks to cancel the notifica-
tion issued under section 52A and thus enable the Assembly to ask ques-
tions and move Resolutions regarding the administration of Angu1. So 
iong 8S the notification exists the Chair could not permit the discussion of 
any subject relating to this territory and the object of the amendment is 
to remove that bar. 1 therefore rule that the amendment of Mr. Das is 
perfectly 'in order. 

The Bououra.bla Sir Aluaudar lIuddlman: Very good, Sir. 1 bow to 
yonrruIing. I merely desired information as to what view you took of the 
-point of order as there are multifarious matters in this Resolution which 
will take 11 considerable time to discuss and I wanted to shorten my speech 
-as far as possible. .1 must therefore ask .vour indulgence in the matter 
of time if necessary or in the matter of other Government speakers. 

1 will refer to Angul later but before 1 proceed to the oonsideration of 
'the particular circumstances of the individual tracts I should point out 
that the Resolution also proposes the removal of the power to legislate 
which is conff!rred by section 71 of the Government of India Act. That 
is the power to m8ke Regulations; That is a power which has existed for 
many years and, although it appears REI section 71 of the Government of 
India Act, it is a power that existed in 1871 Bnd had been exercised freelv 
in regard to thelle tracts. It has no immediate connection with t ~ 
declarBtionthat 1\. tract is R. backward tract, for sect,ion 52A and section 
'71 are not connected. Section 52A was a new section inserted when the 
Reforms C8J1le into operation, at the same time as the other sections 
~ ic  CAme ,in at that period. Section 71 has of (lOUrHe a long pretioue 
history and IS a lIeparate 'matter altogether. Before section 71 can be 
used, the Secretary of State must pass a Resolution in Council applving 
,the section to tha.t part of the territories in which it is to operate.· . 

Now, as I have lillrid, the powpr to declare a trnct .. ~ backward tract" 
really ont.r .enableR the Governor General to make local modifications in the • 
'Govemmeql; of India Act. In the C8se of AnguJ great restrictions have 

A. ~ • 
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[Sit Alexander MuddimlUll 
Leen imposed, but in the case of the other tracts, the mere deelaration 
that tht'v are backward tracts haB' .by itself little practical importa.nce. 
Although that is perfectly true, I fancy the real object of the. ~ er of 
this Resolution is not to do uwav with the fact that these temtonetJ are 
administered in a different way to other parts and that by classing them 
as backward we throw some slur on the PQlitical ca.pacityof the inha-· 
bitants of those tracts and we also enable special legislation to be passed 
for the inhabitants by the Executive Government. 'fhat is what it amounts. 
to. Well, Sir, no less than four tracts have been brought within the Bcope 
of this Uesolution. One is the Chota Nagpur Division and another i~ 

the district of Sambalpore. The third is the Santhal Parganas and the 
fourth is, under your recent ruling" Angul. If I deal at length in my 
own speech with those trllcts 1 am afraid I shaH detain the House beyond 
its powers of listening with so.tisfaction and certainly beyond my powers 
• of spenking with any pleasure. I will t,herefore confine ~'self in the first·, 
instance to the case of the Santhal PargaDas. Now in an Assembly like 
this, un Imperial Assembly, it is very relevant tha.t I should state some· 
of the broad fcatures both as regards the history ahd the present conditions: 
of t,he tracts concerned. There must be many in this House t,o whom the· 
Santhal Parganas is little more than a name, perhaps hardly even that 
Bnd there ure few in this Assembly who speak Santhali. (Laughter.) The-
Santhl11 ParganBs is by no means an unimport,ant tract. It occupit)s an 
area of well over fi,500 square miles. It is a thickly populated tract and 
its population is nearly 2 millions. I have not got the exact figures here 
but it must be about 1,800,(XlO. It hail been a Bource of cODsiderahle 
anxiety to the ndminilltration ever since we came into touch with it. N() 
one, I think, can possibly refer to t,he Santhsl Parganas or their history 
without reoalling the immortal name of Augustus Cleveland, who was th& 
first British officia.l to bring that trust in the British rule which has largely 
contributed to turn a dangerous border into a. district which is a. source-
of prosperity. Augustus Clevelam, Sir, was a very remarkable man.' ~e  

was one of the favourite oflicers of Warren Hastirws and he found, as 
subsequent administrators of th(' Bant,hal Parganaa have continuously 
found, that the application of the ordinary law of the country to that terri-
tory always led to disorder. I do not propose to weary the' Rouse with 
the history of his wonderful achievements, but he died at, the age of 29 
and his name is still revered in the Santhal Parganas. There is not 81 

San thai-who has not heard the name of Chili-Mili Sahib, for that is thO' 
name by which Augustus Cleveland is known in those parganas. . He WM 
fortunate in his life and revered in his death. I will read what W8S written 
on hill tomb. The Government of thOlBe days did recognise the merits of 
the officeI'!! (IJBughter) who had sel'Ved it even after their death. The-
East India Company erected II. memorial which bore t,his inscript.ion, which 
I commend to the notice of the Rouse: It said of him that he WBA a 
a~ "who without bloodshed or t,he terror of authority, employing only 
t,he means of conciliation,  confidence Rnd benevolence, a.ttemptl'd and 
accomplished the entire subjer.t.ion of the lawle.8s and sa.vage inhabitants 
of the un~leterr.  of Raj am ah all , who had l n~ infested t,he neighbouring 
lands by their predatory incul'RioDs, inspired them with a tBAte for the 
nrts of civilised life, ond attached them to the British Government by a. 
C'f)ncmestover their minds-t.he most, penna.nent, as t-he most, rational 
mode of aU dominion." Could there be higher praise? e~, Sir, after 
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Augustus Cleveland's death the administration of the San thaI Pa.rganas 
was conducted much on the lines la.id down· by him for many years. But 
as time went by the wise policy he had fonnulated began to be departed 
from. Up to 1883 the Santha.l Parganas was undisturb~. In tha.t year, 
aga.in following the principles he had laid down, opportunity was taken to 
-separate from the rest of thp Santhal Parganas wha.t is known as the 
Damin-i-Koh. The Damin-i-Koh means the .. skirts of the hills" _ But 
'it was much more than the skirts of the hills, it was all tha.t hilly country, 
-some 1,300 or 1,400 square miles, which forms the oore of the Santhal 
Po.rganae. That, Sir, was done in 1883 and it has been the consistent 
policy of Government thereafter to maintain the Damin-i-Koh as an asylum 
for the Santhals. There are very special rules as to the tr&llsfer of 
land, rules some of them formulated in those old days \vhich still ~ ntinue 

·in force and which are greatly va.luE'ld by the inha.bitants. Well, Sir, with 
'the progress of time naturally the Banthal Parganas began t<,l attract the 
attentions of outsiders. The Santhals have many good qualities, but they 
'Certainly have not the good quality of 'being able to protect themselves 
·ngainst . the consequences of t,heir own folly. They are a virile, a prolific 
1uld a cheerful race, but they are, I regret to say, addicted to drink, they 
nre addicted to extravagance, and the.Y are very easily made the prey of 
QPpressors. In 1855 many trader!!, who are generally referred to in those 
pa.rts 8.S Dakku trnders, that is non-Santhalf.: or foreigners, entered the 
tracts and the SRnthals began to get into trouble. The'y began to hand 
over their lands. The.v got into debt and they got generally discontented. 
Well, thereafter the famous Santhal rebellion brok(· out. It waH II. very 
seMons affair. It involved a grea.t loss of life fmd there must he still people 
"living in Benga.l who remember the terror with which the inhabitants of 
neighbouring BengAli districts used to refer to that rebellion. It was sup-
pressed fifter t\ considerable amount of difficulty and natura.lly inquiries 
'followed. The Government came to the conclusion tha.t t ~~ root cause 
of the rebellion WAS the oppresl3ion of alien landlords and moneylenders. 
Afte .. that rebellion they passed the law, Act XXXVII of that year, which 
removed the district from the operation of the general laws and regulatiOn<!_ 
'That Act, Sir, is sti! in force and that Act, it is the obj<'Ct of this Resolu-
'tion undoubtedly to attack. I will very briefl.v explain to the House what 
exactly is the legal pORition in regllrd to th(' Santhal Pargnnas. Thev a.re 
B de-regullltionised tract; that i" to !lIW, the" wer€' removed bv thi,,· verY 
Act, which I have cited, which WIl!! pn·"snd i;l conflequence of the S nt ~1 
rebelJioD, from the operation of the general laws and regulations; and it 
waR placed further directly und€'r th€' Ftuperintf·ndence and jUMl'ldiction of 
'offieers to be specially appoin\ed by the Lieutenant.Governor-Bengal WM 
'of c u~se t e~ Q. ieutena~t  Governorship. And I may say in passing that 
therfl IS nothlDg more stnkmf{ to. anyone who examines t.he past history 
'Of the Santhal Parganas than to (leo how greatlv the successful adminis-
tration in that_ part of the world has depended upl)n the particular officers 
who were statIOned there. One sees it Rgnin Hnd RgRin. When t,he offi-
cers in charge of thp district were sympatheHc and trusted bv the BRnthal!! 
all went\\:ell.. If that .was n~t the caRe then' was trouhie. r ~1I re-
member, Sir, lD my earlier serVice, and there must be some in the ARsem-
hly ~  will remember, the late Mr. W. B. Oldham, who exercised greRt 
'&uthonty Bnd was greatlv trusted by the Santha!!!. I rel!"r('t to RBV. Rir, 
that he was referred to by ~is juniors tlS "BiJI of the Hills" (r,lIu'llht€'r), 
:but he W8S a great 'p.81'lI.0l1ali:ty. As r hllve said 1'1 i'pecial law applie!! t() , 
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the Santhal Pa.rganas, and under the Santha.l ParganaaSettlemeut Regula-
tion, which is a regulation of 1872, the enactments deemtld to be in force 
in the district are set out ill the &haqule, IWd it is provided in that Sche-
dule that except in so fill' 11.8. concernlil the ,trial 8nd- determina-
tion of civil suits in value over .l{1il. 1,000, no other enactment 
shall, unless the Santhul Pargan9.lil be specially Il:1&ltioned therein. 
be deemed to apply to the said Parganas. That is important" and 
the declaration made under section 52·A of the Government of India Act, 
merely secures in 'respect of future onactments that protection which is 
secured to past enactments by the law I have just quoted. Moreover, 
when we tum to the question of the land-a question of the very greatest 
importance in the Santhal Parganas, for the Santhal is greatly attached 
to his land and resents anything he is unaccustomed to, we find speciaL 
features. The district has its own land system which is governed by 
Regulation III of 1872 and Regulation III of 1886. It has further a diatinc6 
judicial system which is governed by Hegulation V of 1898. That wilt give 
the House some short picture-it would be impo.sible for me to develop 
it at length-of the syst.em of administration which prevails in the SlUlthal 
Parganas. I may say that there is a very strong indigenous system there. 
The headman of the village still retains to t,his da.y a great deal of his 
power, and the village organization is that which is to be expected umoog 
R people with a strong tribal organization. Of course the Santhnls nm 
not the whole of the inhabitant,s of the SanthaJ Parganas. If they were. 
Sir, I doubt if we would have heard much of this ~es luti n. It is not 
the San thaI who wishes to change the system, The remainder of the. 
population includes, besides certain otbllr aborigines such all the Mal 
Paharis, a. race I am not acquainted with, a consldera.ble proportion of 
Hindu aborigines and low cla88 Hindus, while the middle Bnd the higher' 
Hindu classes forlD a very SD1Ull proportion of the population, about 15. 
per cent. 

And now I think we come to what is very largely the reason fop this 
Resolution being brought. The Santhal Parganas, Sir, as you possibly know, 
possesses a very pleasant climate. It has one of the flleasantest climate .. 
readily available to the inhabitants of 'the province of Bengal, which is on 
the whole hot and steamy. In the Santhal ParganEl.B the air is much freshel" 
and it is a pluce ver.Y largely reRorted to by visitors from Calcutta and many 
Bengnli gentlemen have built themselves houses in those' Jlftr*ai and' indeed' 
I think I om correct in saying that a large number of nursery gardeners 
ply their trade there and the hulk of the flowers for the Calcutta. market 
ar(' grown there. Well, Sir, in that fringe in the eallt and south of the· 
distriot where it adjoins Bengal, there ill also excellent railway communi· 
cation and numerous Bengali colonies have spnmg up. r think they treat 
it ver,Y much as their hill station. To many I believe the climate is more' 
agreeable than t.hat of the hills, being comparatively warm. Now un· 
doubtedly these immigrants do not like the lnnd laws of the Parganas, 
which prevent them from scqrliring land 8S easily as t,hey could in the 
ordina'rv British district; and that, Sir, I suggest to the House iR the main' 
reBson for raising "his question in regard to the Bant,hal Pnrgl\nB.s. (Laught,er.)' 
Of (\oUTRe I do not suggest that applies to the Damin-i-Koh t,rQct. I do-
not think that there are or are likely to De immigrant,s who would wish too 
live in the Damin-i-Koh tljact-that if! jungTy countrv and mORt,lv hill and' 
forest land which real1,Y could only bo occup:ed by people who l{ve milch-
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as the SBnthals do. Now if there is one thing clearer than another, it is thia 
tbat wl1enever a. change. is nUI,de which ~rin st e Santhal' Parganas-within 
the operation of the ordlDary la~, .there IS unrest amongst ~ e S~t a~s. It. 
is not a ma.tter of a.rgument, It IS a matter that we can sce 10 history., 
The Cleveland system broke down in 1855; i~ occurred again in 1871:; it-; 
would occur, I am ,sure, to·morrow if we affected the law therein any· 
seriouR Wluy to the detriment of the originol inhabitants. The experiment 
has been tried by Government itself. '1'he Government of Bengal at one 
timc were thcmselves eager to bring the district into the ordinary admi· 
nistrative rulcs. but they found that the mere suggestion of doing so led .. 
to trouble and they had to give it up. I trust this House will take the 
view that. it is not desirable to trouble an area of this kindl (it.1n' 
Honourable MembeT: "Civilized Adminiatration") which has, .. my 
Honoura.ble friend very correctly points out, a oivHi1,\!d p.dmirljstra.tioll., 
admirably adapted to its inhabitants. 

:ar. B. »u: Sir, may I inquire what the Government of Bihar and 
Orissa thinks about the administration of the SantbaJ Pargan88? He has 
told us what the Government of Bengal thinks about it, 

'!'he Honourable Sir Aleunder lIuddlman: I did' not hear the Honour-
able Member's question, 

Mr. B. »u: What do Bihar and Orissa think about the administration 
of the Sllnthal ParganRs? 

The Honour&ble Sir AJexander ltIuddlman: The ern t~nt of Bihar 
Rnd ri~~ I, was t:ltijl it! the womb of time at the period to which I am 
referring. 

Mr. B. »&8: May I know wbat is the opinion of the present Govern· 
ment of Bihar and OrissR about the . administration of the . S81lthal 
ParganBs? 

The Honour&b1e Sir Ala&Dder lIudd1man: The opinion of the present 
Government of Bi ~ and Orissa is very strongly opposed to any change. 
(Laughter.) If my Honourable friend will refet to the debate which took 
place there on December 22nd, he will find more and far better reasonB 
than I have given-given by people who know the people far more intl-
lllately than I do. 

Mr. A. Ranguwami Iyengar: 'What was the f(lsult of the debate? 

The Honourable Sir .Alezander lIuddiman: As usual, the defeat of the 
Government. (Laughter.) 

~ t this stage Kumar Gllngllnand Sinha rose.} 

Mr. Presldent: Order, order. No more questions, 

The Honourable Sir Alezander Kuddiman: Now, Sir, I have detilt with 
the Santhal Parganas very fully and faithfully. I have also talked a very 
long time. There remain two more tra.cts-{)nc of them an e t,re~el  

important one-on which I should have liked to say a. few words, but I will 
leave them to other speakers to deal with. I will however deal very 
shortly with the .position in Angu1. Now you have nJled. Sir, that the 
only point here is whether the present application of scction 52·A should 
be changed, and I understand that you do not i~  mf' to discuss at length 
,.ny other )ioint. I shall merely therefore content myself with saying that • 

'. 
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'. 
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lAngul is a forfeited State-it was f rleite~ as the result of a rebellion. It 
is situated in the Tributary Mab..-,·of 'Orissa: those are hill States which 
fringe :.the British districts, ..from which I think my Honourable friend 'Who 
interrupted me comes. They lie d~  in the hills and jungles of that traot 
.:.-and there is a particularly jungly tract attached to it which is known as 
the Kond Sub-diviFlion of the Kondmals. Both these tracts are inhabited 
by wild and primitive people. 

Pandlt .UakaDtba Dal: But they are not contiguous. 

'!'heBonourable Sir 1e~det.u cll an  Both tracts are inhabited by 
wild and primitive peoples; and the higher ~~du ~astes re reB~nt .only about 
5 per cent. of the population. The admlDlstra\,lon of the dlstnct has .'\1-
ways proceeded on lines entirely distinct from that· of tfie ~ ulat~ n 
l)istricts; and that, Sir, I think is a sufficient justification for the lOeluslon 
,of that tract within the backward districts notified in section 52-A-1thich 
is the only point which I have to meet. Sir, the remainder of the ca98 
1 will leave to other speakers to develop. 

Bal Bahadur S. 5. IlDp (Bihar and Orissa: Nominated Official):. Sir, 
I rise to OPPOSf! the Hesolution as well as the amendments' perta.ining to it. 
Sir, the Santhul Parganas and Chota Nagpur are quite differept from the 
rest of ,the proviucl! of Bihnr Hnd OriSKA. 
(At this stage tiw Hou0urable Member was being interrupted.) 

lIr. President: Order, order. 'I'hl' Honourable Member must uuder-
Btand that the Honourable Member is making his maiden speech. (Hear, 
hear.) 

llal Bahadar S. N. SlDgh: Sir, the Santhal and the Or80ns are quite 
different frotn the people of the rest of thl' province. Sir, they have got 8 
history of their own and are of a ri iti ~ type. They would like to be 
let alone as much as ~sible from all outside interferences. Sir, some 
outsiders from the neighbouring provinces of Be~al and Bihar have 
settled down in these tracts, especially after the openiug of these tracts to 
railway trafiic, and all such demands for a change in the present form of 
administration comes from such settlers. But, Sir, I cun assure the House 
that their number is very smail, and I hope, Sir, that the gallant movers 
of the Resolution and of the amendments who do not, really belong to 
these parts will bear me out in regard to t,hese facts. Sir. I do renlly think 
thfl\ any change in the present system of administration in these parts 
will he simply disastrous. It will inerease the cost of administration and 
disturb the simple, homely life of more than 80 per cent. of the population. 
It would involve them in litigation and  add to tlwir poverty'. Sir, I am 
aure the inhabitants of these parts will by no means be thankful to the 
movers of the Hesolution and of the amendmenhl; on tho other hand they 
would ra.ise their hands in prayer and say, .. God, save us from such 
friends I "(Laughter.) Sir, the people in these parts are very poor and they 
require to be deAlt with in 8 very friendly and familiar way. Sir, the 
officials have got to deal with these people direct; the people Rore not :vet 
BO'Phist:cated and they come to truth at once. (Laughter.) They dt"test 
all forms of 1)rotra.cted liti~ati n or interference from outside. I really 
believe, Sir, tha.t the a.d0ption of an.,. 8uoh meaRures contemplated bythiB 
Resolution or its amendments will be attended by grave co!\ssquences, 
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.ncluding armed uproar amongst the people concerned. And, Sir, the 
worst part of the thing is that the people really conoerned cannot be heard 
.by thi.s A&aembly. I ~ld ~eri us ,,re uest the Assembly to note tha.t 
there 1S no demand of th1s kmd fr ~ tne people concerned. I may also 
assure the House that no responsible .('erson in the province of Bihar and 
<>riSS& would pay any serious attention to such proposals. Of course, Sir, 
I am aware that there may be a few local lawyers who may be interested 
lin such questions in order to have fresh avenues of litigation opened up to 
:them. If anybody has got any qualms in the matter, I can refer him to 
pages 46 to 60 of the Gazetteer of the Santhal Parganas. 

Sir, the mover of the a ~nd ent has harped on official iniquities in rtl-
.gard to local bodies in Chot/l Nagpur. I must remind him, Sir, that all these 
local bodies have got non· official Vice· Chairmen and I do not see how the 
mere substitution of official Chairmen can affect the situation. There mav 
be a natural desire on their part to occupy places now filled up by official 
~ ainnen. But I must also remind him that there are established in 
'Chota Nagpur interests of an all·India importance, such 8S coal corners 
and the J Ilmshedpur business. Thcse concerns are spread over two or 
three neighbouring provinces, the provinces of 'Bihar and Orissa, Bengal 
:and the Central Provinces, and they require close and constant co·ordination 
()f efforts in regard to communications and water supply, which can be 
.:arranged onl.Y by official agency. With these words, Sir, I oppose the 
Resolution lind the amendments. 
Xr. S. Srlntvaa& IyeDlar (Madras Cit,\': Non·Muhammadan Urban) ; 

:Sir, I am surprIsed and saddened that after nelll'l,v threll·quarters of a. 
-century of British administrat,ion 'this arcadian simplicity of non.regulation 
tracts is sought to be retained. It. throws a lurid commentary upon tile 
csyst,em of administration adopted that these tract.s should be held to be 
backward and the people have not, thanl(s to the civilil:ling agency of t es ~ 

"influeneeM, been brought up to up-to·date conditions. 'I'hat itself is quite 
sufficient to condemn the system which has been pursued and it calls for 
a complete reversal of the s,ystem. Is it to be suggested that the ideal of 
life and the ideal .of Government and the ideal of administration and the 
'ideal which has been pictured to us is the ideal which is for 
the whole of the civilised world or for the rest of India? 
Is it that we are backward or is it that these tracts, b.v an authoritative 
notification issued under a Statute of Parliament, are backward tracts? 
I take it therefore that' it, will not be sai.d, that this is not a bllckward tract; 
and then if it is til backward tract and if reaIly thE.I rest of India has pro· 
gressed, has become civilised, it is a monstrous thing to suggest that the 
''System should be preserved. Notwithstanding all this lapse of time and 
all this benevolent care which has been taken in regard to thesl' tracts 
by It paternal "Government, nothing a~ heen done to make tbe people 
come up to the standard. It. ShOWR that, the schoolmaster is not sufficiently 
there. Jt, shows that the lawyer, aguinst whom a cheap gibe has been f!nnf{, 
is not there. It shows that the charge that, was madetha.t the peopl!' at 
the bottom of this affair, who moved the Resolution, did so for the pur· 
pose of acquiring land, for the purpose of the alien Ben~alis ac uiri~  Iflnd, 
is absolutely an llntnle charge. It is perfectly certain that what is wanted 
is not that people from outRide should go and acquire lands. Every r.ne 
'knows that for the sake of zamindal'l! in one province, for instance in 
Madras. estates had been made inalienable. Evervone knows that. ina1'l'n· 
:abilit:v is the normal rule in Hindu law which has 'been broken in upon by 
. .' . 
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the British system of laws. Nobody would grudge for a moment any 
system of law whidl would protecti.people from selling their lands, wbicb 
would make inajienability tbe ruie .in respect of peasant holdings. Tbis is 
a gibe which paternal adminiitrators ding at. \1S, Let us pass it by. Of' 
course we have got money-lenders; I suppose some banks have to function I 
there. Wa ware told that these people weDe, very extravagant. 'l'hey. 
must find the money from somewhere or other.. 1£ not on8 set of money-
lender, another group of people will be there: :t suppose. I think all thi ... 
is beside the mark. The real truth is that certain tracts in all the. pro-
vinces, for instance cerlaintracts in my own proviDce of Madras, are re-
garded as non-regulation tract.s still after.,. century of British administra-' 
tion and I think tne difficulties are absolutely unfouooed. I bave heard 
to-day the same tale which I have heard elsewhere, of the lawyer, the 

ne le~der, the foreign exploiter, rebellions and fitu.,;e and all the restt 
of it, though the population is in no way different from the populationl 
across the border of these agencies. I presume in these salubrious tracts: 
there are Bengali colonies, I suppose the influence of civilisation has ex-
tended, has penneated and no disturbances have arisen and flower gardens 
and other things are there. I think the less said about disturbances being. 
created by the intrusion of law and order the better. That b,v bringing 
any province under t.he rl'g"ulations disturbances will arise is a very sad' 
commentary upon the ~' te  of administration that has been ursued~ r 
do not wish to go back to antiquities and to antiquarian research, in which· 
the Home Member has indulged. That is not my province, that is Dot; 
gel'mflne or relevant to the topic. (H ono1lrable M ern b t.,.s : .. Yes. If) n, 
may be in your estimation, not in mine. History and the people for whom 
we are responRible will in no uncertain voice pronounce the severest con-
demnation upon this kind of keeping back certain tracts, richly endowed 
tracts, deliberatelv aR backward tracts. I wonder sometimes is it for the 
purpORe of Rhowing that India is a land of different levels? IR it for the 
purpose of saying .. You have got Indian States, you have A'ot backward' 
traets? How then enn you have self-government.?" Is it for that pur-
pose these things exist, or,is it to supply fireside stories to our friends in 
their days of furl u~ ed or retired ease? T s it for that· purpose that these 
tracts exiRt? I reallv am unable to understand. I wonder what the 
reason iR wbv after R·' century of BritiRh rule theRe tractR should be meted' 
out. t.hls kind of injustice. I was told by the Honourable Member who is 
as much a maiden as I am (Laughter) that the people of these tract8 
would not. shew their ra.~ tude to us if we went into this matter. I think 
the people of the trRctR are poor innocent people. They are not the people 
whORe opinion has got to be taken. We are realTy the trustees of the 
people and not my friends on the other side. We on this side of the 
House are the reRl trUF!tees of our own kith and kin and we know exactly 
what thev want. (Laughter.) We do not wish to he toTd that u~ inter-
ventirm iR uncoIled for. I Ruppose my friends on the other t!!lde caD 
ma.nufa:lture opinion. All that is necessary, Bir, iF! to see wbether theF!e 
trncts which have been aR civiliRed BF! the rest of India should still be 
declArod to b~ hRckward tractA. I think the very fact that II. great dea.l oE 
CRrl' nndcAlItion hnve bet"n taken a.nd 0. benevolent Providence hRA Rur· 
rounded these trads with all those devices which R ,very careful Govern-. 
ment have laviShed upon them, I tt I .~ all these may be tltbn u some. 
rroof that these tracts hav(' com(il up really 'very forward. .. . . " :. . .. ',. .. . '.. .' . ~ .' 
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May I say that thia eonaerva.tive insistence on vested interests must be 
resisted at all costs. It is nothing but a. perpetuation of a thing which 
must now cease. If we were to look at this not in the spirit of laughter' 
but in the spirit of seriousness; I think it will reBeet very little credit 
upon those concerned. If Indians were in charge of any province and had 
administered it for a centur'y or centur'y and a half and were un-
able to improve things, I think that people would have the right to claim 
that we should write ourselves down as egregious failures. Tha.t is the· 
only verdicts which impartial history and posterit.y will write large on the 
forehead of the cxisting Government. 

I do not propose to enter into other matters, because I have not that 
local knowledge and cannot add those irrelevant details of colour and pic-
turesqueness, but the human aspect of it, the civilising Bspect, and the 
aspect of fundamental rights of Indian humanity require that these tracts 
should be treated like the rest of India, and demand that this Resolution 
and itFl llJ.uendments, which are in a most comprehensive form, should b~ 
passed by the unanimous vote of this House. 

Dr. B. S. Koonje (Nagpur Division: Non-Muhammadan): Sir, I have· 
carefully heard the I1rguments of the Honourable the Home Member. 
'I'here is no need in the first instance to amend the Government of India. 
Act, as His Excellency the Viceroy has got full  powers, if it, pleases him,. 
to Tlll1ke Rny change he likes in the matter. 

The Honourable Sir Alexander KuddlmaD: I never Raid anything about. 
there being R difficulty in changing it. 

Dr. B. S. Moonje: If I have misundcrstood the Honourable Member r 
will withdraw from that point. 

His second point is that we were inspired to move this Resolution because~ 
we feel a kind of slur, that the backwardness is a slur upon the people .. 
If looked at from that point of view, perhaps the whole of Indin is e sed~ 

to that slnr. It ill thill hackwardness of India which causes it to live under· 
English domination. If India. had not been backward 8S other countries: 
of this world, lndil1 would have been an independent country, under its 
own rule. So this ~r u ent that we have been inspired in moving this 
Resolut.ion on account of the 81ur is absolutely incorrect. The question 
really is one of real grievances felt by the people of the province. With 
reference to criminal cases the information supplied to me is that except. 
f!;r Sessi n~ (lases, only Europeans have the right to appeal .to the High, 
Court of BIhar Rnd to he defended hy lawyers. I am subject to correc-
tion. The decisions of the Set,tlement Courts Cflnnot be cballenged before. 
sny civil court,  and are final. Both civil and criminal cases are tried by. 
Df'Puty Magistrates and Collectors. The Legal Practitioners Act is not. 
f'nforced. and the right ~  practise in any Santhal churt is determined by 
t,he DiRt,rict Officers. Are these the laws under which people, under the. 
present circumRtanC'cs, in theRp. our times, are bein~ governed in those. 
provinceR? And do we serinurdy meBn to MV t.hat these l/lwS would con-
trihut.e t,o t,he ~ d of the people. nnd that if 'our la\,l"s Rre introdueed there. 
they will do t e~ hA.rm, Rnd the peoP.la ~ll not like those laws? It p·sflRes 
our comprehemllon when we Rrc told 10 thiR Assembly that if we intrduC8. 
civiliRedlawB t,he people themselves wiIJ rebel against them. 

We are .told t ~t the ~ana  are being very rightly governed. and' 
from the POInt .. of vIew of the mterests of t,he people lI,re being governed by 
very good-officers. I have myself come across individual officers who wertt-. 
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very good people. There is no question about that. For the matter of that 
.the whole of India may be governed by very gOOd officers, so that there 
waa no need to establish the Legislative Assembly. My Honourable friend 
over there is a very good man and a very good administrator, and would 
he like the whole of India to be governed by one good and hopest man such 
:&8 he? 

Weare furtber told that the Santhalis are addicted to drink and are 
a very excitable pe()ple. I am only sorry that the people of India are 
.. docile and timid Rnd weak. 'rhey are not really as excitable as our friends 
··over there. Fortunately we are not addicted to drink as many people 
'in the world are, and I hope that India will never be addicted to drink, 
;-and if uddiction to drink and excitability are the two things which are caus· 
ing the proviooe to be declared backward, I do not know how many part,s 
-of the world will have to be declared as backward tracts. 

The Snnthalis are Baid to be a source of terror to the surrounding country 
'and were a terror to the Bengalis . 

. ""!'he Honourable Sir Alnander JluddJman: Parden me, I never used 
'that argument at all. What I did say WllS that during the Santhal rebel. 
'lion, outrages 6f a serious charllr.ter were committed, which did alarm the 
inhabitanb; of the neighbouring districts. 

Dr. B. S. MooDje: I am only sorry that the surrounding districts of 
Bengal should hAve been terroriEed b:v a little rebellion in the 8anthal 
Pargl\nas. Bengal at the present moment is so accustomed to be terro· 
rised in that sem'le that to believe that such a little disturoBnce is going to 
terrorise 1;he11\ is nothing sbort of cant. I should think that Bengal should 
not be tired of t.hpRe dil'lt.urbllnces, because these occasions should be 
sources of stren~t.  to BpngRI, Rnd I do not think the Bengalis would object 
·to the Resolution. 

The last point. and It was very beautifully put. was that the Santhal 
Pnrgnnss has 1\. beautiful climate and the peace.loving ~nd rich people from 
t.he surrounding districts, mostly Bengalis and BihBris. would like to have 
flome portion of the Santhal Country. Where is the man in this world 
who could be said to be exempt from that temptat,ion? When Simla was 
acquired, waR there any other motive? When MahBbleRhwar was acquired 
was t.here any other motive? We neople wllnt to live in our own country 
llOder the best of circumstances, and I do not think anybody should ~nld e 

us. Therefore to SIlV that this demand {,omes from a sordid motive is 
-ahsolnt,ely 1\ wrong' ar!!umcnt, and I h"pe that this nrgoument: will not be 
-used by our ndministrntol'R. I therefore support the Resolution. 

Sir Purahotamdu Thakurdaa (Indian Merchants' Chamber: Indian Com. 
· mt'rro): The Honournble t.hf' Homf' Memher ('·ommenced his remarki'l 
· with n si~  that the Govemment of to·day do not follow in the WIIIke of 
, the Government of ]820 .  .  .  .  .  . 

The Bonourable Sir AleDDder Kuddlman: 1776. 

Sir Purshotamdaa Thakurdu: 177M Thank vou. 1776, which put an 
· inscl'iption on the grave of one of its prominent. officers eulo,!,izin£;, the 
mt'thi"'dR employed by thl\t officer for penceful Rnd permanent dominntion, 
.'-lln primitive l'Rce. 'It.is only righ!o to congratulate the Govel1lment of 
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.tn.dia to-day that it refuses to recognise the services of any of its officers, 
who seeks to enforce domination over the people of India by any method 
at all. Since 1776, Sir, in the year of grace 1888 the British Parliament 
passed the first Government of India Act, ,and the words of Lord Maoaulay 
on the second reading of that Bill are the words which ought to be the-
ideal of every British officer, whether Indian or European, in this country. 

Lord Macaulay, Sir, then said tha.t the Bill he was asking the House 
12 Noo ;. of Commons in 1838 to pass was. ~ant l10t ,nl~ to keep In~a. 

, under peace and under the domlDlltlOn of Brltam, but to lead 
India to be a self-respecting and self-reliant part of the British Empire. 
He said if his Bill led Indillo tha.t way he would not rue that day. If the 
Government of India to-day will not recognise the s(lrvices of any officer 
who follows the ideal of Lord Macaulay, the grateful people of India, Sir •. 
will not fail to do so. 
That, Sir, hardly applies to the case of the Santhal Parganas or to the 

question before us. 'l'he day has gone by when an. officer who merely 
keeps the people peaceful and quiet will he appreciated. That, Sir, hardly 
appeals to the Indian in Bihar Bnd Orissa or in any other province t d. ,.~ 

What we want to-day is progress towards 8 self-respecting and a con-
tented citizenship. After this long rule even by the most oapable of officers, 
the Honourable the Home Member is not able to Bay tha.t that ideal has 
been achieved in the slightest degree in these backward tracts. That he-
should to-day still have to rely on the plea that the people in these tracts 
are backward is to my mind a confession that the British Government have 
not been able to do for those people under that particular method of rule 
what has been achieved by the people in other presidencies. This, there-
fore. is my reason for sUpp,orting the question before the Rouse. 

But I should like to examine for a minute or two oDe or two reasons 
which hnve been advanced by my Honourable friend the Home Member-
why in these Parganas the same sort of rule should be continued 8S 
heret,ofore. He said that the climate of the place is good and that some' 
of the laws which still exist there under this semi-primitive form of Gov-
emment prevent non-Santhali persons from Bcquiring-lnnd. Our friend 
over there, Sir. wl!o made his mA.iden speech to-day, supplemented what 
the Honourable the Home Member said, and if I may draw all, inference, 
which I think is justified, the main reasons for continuing this state of 
A.ffflirs or for opposing the Resolution is that Government are anxious to 
protect the rights of the Santhals as Bgainst the Bengali and other IndinnA. 
May I ask. Sir. whether they are anxious to protect t,he rights of the local 
natives in that province A8 Bl!'llinst the Ben~BIi BTlO Il.!!Binst the ot.her 
Indians only. or is £he same policy being Rdopted as agRinst the European? 
The Konourable SIr Alezander Kuddlman: Certainly. 

Sir Punhotamdu 'l'hakurdas: My Honourable friend over there who 
represents the Government, of Orissa. '. .  .  .  " 

Mr. J'amnadN K. Mehta: He isre rese~ts them I 

Itr Purahotamdas 'l'haJmrdal: At 'any rstehe represents them as fAr 
8S this HOUSA is concerned. and he stated tbere are coal mines,-he also 
mentioned steel works. 

'l'he Honourable Sir AleUDder lIuddlman: I do not want my Honollr-
able friend to be miRled. I think he was referring to Chota Nagjmr, not to-
the SBntbal PBrganal, 

• 
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Sir Purahotamdu Thakurdu: We are discuBsing that on the amend-
.. , JJ.~  Sir. . 

fte 'Honourable Sir .AleaDder lIudd1maD: I thought you were refer-
t ring it> the Banthal Parganas. 
i1r Purshotamdai Thakurdu: I am referring to the whole of the .tract, 

· ,if I may say so. I must confess I am ~ t as intimate with the geography 
, of the place as my Honourable friend IS, but I refer to anyone of t~ese 
places. I am not irrelevant. The Rai Bahadur who represents the BIhar 
· Govemmebt here told us there are coal mines and steel works there and 
,. that in order that these coal mines and steel works may work in c<,>-ordina-
tion-I think that is what he said-this admittedly backward form of 
· Government was desirable. Now I ask the Honourable Member over there 
whether, when he has retired on pension, he will, as an India.n, not 
·.prefer-if he is a native from one of these backward tracts-that the coal 
';'mines may be developed later if their present development is a reason 
'-for being in the wily of ruling the people there in the same manner as 
· .opber parts of India are ruled? I therefore, Sir, feel that, particularly in 
'!Vlew of thc fact that the Bihar Council defeated the Government in the 
.attitude they took there towards this queAtioB and the Bihar Council may 
·'·be taken by this House liS knowing best the requirements of the SanthRlis 
··,and the others concerned, this House will be failing in its duty if it did 
· ,,not pass the amendment of my Honourable friend Mr. B. Das. I have 
· great pleasure in supporting this, Sir. 
1Ir. I. '1'. DonovlUl (Bengal: Nominated Official): Sir, I am 

'privileged, and I am amongst the few in '!ihis Assembly privileged, 
to hlWe spent part of my life and to have served in Orissa and Chota 
,Nagpur and to nave known something from personal experience about the 
· geography of those strange lands, even to the confines of Angul. In that, 
Sir, I think I am unique here, for not even Mr. Das has penetrated 1\3 
· .lar as Angul. 

Mr. B. Du: It ie part of my constituency. 

IIr. I. '1'. Donovan: My friend, Sir George addis~, says he has been 
•. Ils far. as the Khondmals. 1, therefore, can not claim to be unique, but 
,the personal experienoe of those parts is at any rate on these Benches. 
· The picture which the Honourable the Home' Member drew of Angul was 
mild. I shall not attempt to supplement it. It was quite sufficient for 
·the purpose which ·he had in view. Nor do I intend to speak of Chota 
· N agpur or Ormsa. I would 'rather speak of the distriot the confines of 
which I have never passed; and in that, Sir, in speaking of a place where 
I have ~e er been, I think I shall find myself in gtood company. Of course, 
the symc may say that I have.an object in resorting to this method of 
' a~  eminent and. successful ~ebatersand talking about something of 
whIch I know nothlDg. There Is a great advantage sometimes in speaking 
on " subject ~f. which one 'knows notbing .. '11}}ere is never the danger that 
· ~ e hard reahtJes of kn led~e .and ~ erlence will hold one up. There 
IS neWt' the fear that the. perlillstlng pIcture of the real will be there before 
:him to make .the orator, who has a con.science,-for even orators sometimes 
have a conSClence,-pause when the pinions of his fancv or the torrents of 
his eloquence are sweeping him Awiftly on to the realms of the unreal 
But, Sir, it is not for the R8ke of thst Rdvantage that I a~ cboosing t~ 
speak of the Santhal Pnrganas. My Honoursble friencf who moved 'thi9 
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· ~ e hard reahtJes of kn led~e .and ~ erlence will hold one up. There 
IS neWt' the fear that the. perlillstlng pIcture of the real will be there before 
:him to make .the orator, who has a con.science,-for even orators sometimes 
have a conSClence,-pause when the pinions of his fancv or the torrents of 
his eloquence are sweeping him Awiftly on to the realms of the unreal 
But, Sir, it is not for the R8ke of thst Rdvantage that I a~ cboosing t~ 
speak of the Santhal Pnrganas. My Honoursble friencf who moved 'thi9 
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Resolution will admit that there are many Sant al~ outside their beautiful 
.bome as Wp.1l as inside The western districts of Bengal-Dinajpur, 
.l~a s a i, Murshidabad, Hugli, Midnapur, Birbhum,  Bankura, BurdwaD and 
Maida-ail those districts are teeming wi\h Santhals. For those of my 
.friends opposite. who argue that under the ordinary laws of Bengal the 
.~ant als would be a prosperous people, it is indeed ,.n unfortunate fact that 
.80 many Santhals are to be found in these districts. I ha.ve some experience I 
tOf the Santhals in these districts, Sir, and quite possibly in this 11":0 I am 
unique in this Assembly. I have known them in these districts for about 
*en years: One of the last sights I saw before I oame here. to take up my 
important duties in this Assembly, was party after party of Santhals 
marching through the, district to reap the harvest for the Bengali. These 
8anthals have come year after year in their thousands to reap the harvest 
in Bengal. They are a populous and sturdy race. Many of them have 
gettled in Bengal with all the advantages of High Courts and Reforms 
coDstitutions which Bengal enjoys and free from the oppressive restrictions 
denounced by my friends opposite. What is the result? 
It was my fate to be for two years in charge of the settlement opera-

tions in the Borind areR of Rajshahi District, a large tract of which had 
gone out of cultivation Ilnd had in recent times been brought back to cui-
ti ati n~ By whom? By the Santhals. I did the settlement of the 
Borind areu., and how few were the Santhals I found there who had ao-
quired the occupancy right, in spite of the fact that it was they w.ho had 
brought the land back to cultivation! I ask anybody who knows Bengal, 
what is the position of the Santhal cultivator in Bengal? Has the Banthal 
got anything like his share of the rewards of his labour on the land? Or 
,do you not find, wherever you find colonies of Santh&ls-do you not find them 
'I.\S ndhia,T8, bhag tenants and payers of produce rent. ~ften even to the 
extent of l' ~ than .50 pcr cent. of the producc of their land? That is 
-the very reason why thp.se special laws in the Santhal Parganas are neces-
,,,ary, because the Santhal hilS never been able to hold his land.· Santhals 
have come to Bengal, as I haye said, where the laws are in their favour, 
where there is nothing in law to prevent transfer of land. They have 
cleared, land; they 'kave settled on it and fhey have been ousted again. 1: 
'have seen that too often to have any doubt about it. My friend who moved 
,this Resolution suggested some remedies. AI! far as I understood him his 
remedy for the present fit ate of affairs in the Ban thaI Parganas was to open 
the full flood-gates of the High Court jurisdiction and the Refonns consti-
tution and let them loose upon these benifrhted people. I may not have 
heard him properly-I am referring to my friend from Pumea-I may not 
"have heArd him properly; and his speech has not been reported verbatim 
in the Hindustan Times; but I do not think I hcnrrl him 8av that his' solp. 
ml')tive'in moving this Resolution was the benefit of the Santbals. I do not 
ihirikhe can say that .....• 

"Kumar Ganganand SlDha: I will. 

Mr. 1. T. ~  Does he say it now? 

ltumar Gangaand Sinha: Yes. 

" 

'1(,. 

• 

JIr. J. T. DonoVan: ]loom the anguish in his'voicp when he oeplord 
the paucitv of leaders in the Snnths.l Pargnnas (An l1onournhlt! Member: 
.. That iB what ,troubles 'YO'll. tt)it seemed -to me that :he was tbinking more 
'ot another race~ -

• • 
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[Mr. J. T. Donovan.] 
Sir, what 1 did hear him S8\' was t.his: that even in their homes the 

San£itals were diminishing in numbers, that in spite of ~ eir diminishing 
numbers, which ordinarily should tend to an increase in the area of 
holdiots ..... . 

Kumar GanganlDd SIDIba: On a point of personal ex})lanation, Sir; i 
lneant to say tha.t it was on account of these laws that the SlI.ntbals wale 
in such a bad plight as they are. 

llr. I. '1'. DcmOV&Il: What I did hear him say was that the Santhals 
ftre diminishing in numbers, and in spite of the fact of their diminishing 
numbers the average holding of the Santhal is something about 15 cottahs 
of land. For these who do not. know what that means, it is about 8/4ths 
of a bigha, and a bighs is 1/8 of an acre I think, unless the Santhal 
bigha is something different. The average holding of B Santhal in the 
Santhal Parganas, in his own beautiful home, is t of a bigha.. and the 
average annual produce is 8 or 9 maunds. Now, Sir, my friend's panacea 
for the Santhnl is to give him pleaders. Is not this giving caviare to the 
general? What is the good of a. pleader to a man who has got i of a 
higha and gets 8 maunds of paddy u year? 

JIr • .A. Jt&Dguwaml IrlDlar: What is the good of an n l Indi~n 

Nabob? 

Mr. I. '1'. DoDovaa: My friend can answer that question for himself 
if he wishes; but what good is the pleader to a· man who owns t of a 
bJgha of land? . 

Mr. Amar :Bath Dutt: Save bim from his spleen being ruptured. 
Mr. I. '1'. Donovan: I am sorry I did not hear my Honourable friend's 

interruption. The disputes which these people are likely to have are dis-
flUtes of people who are in possession of i of a. bigha of land and get 8 .:>r 
9 maunds: of paddy a. year out of it; they arc not disputes on which t.hey' 
could afford to engage a pleader. Sir, I am making no re:flection upon 
tbe profession of lawyers. I have the privilege of bein~ a barrister myself 
nnd one great regret of my life is that I was deterred by the innumerable 
luminaries in that firmament from following the profession, in which. 
~ 'l' a l  I might have found more satisfaction than I find in tQe profession 
which I have chosen, and, as has now been suggested by an Honourltble 
Member, perllllps more pro.nt. Sir, the suggestion of providing pleaders for 
these people for their petty disputes .appears to be no solution of the 
problem. . 

My Honourable friend took up another point and he objected to the 
J,on-transferllbility of \and in that district. I have to some extent already 
dealt with that point. Wbat I ask is th!s: If· you do nob have the 
jaw of non-transferability 'of land in the Sa.nthal Pa.rga.nB8 and if you 
have pleaders pleading, whom the Santhal cannot afford to pay, what 
would be the result? The man who could afford to pay a pleader would 
be the man to win the CBse and get the land evpi-y time. 

111' •• ~ Banguwamt IYeIlgar: Hardly a compliment to' you gentlemen. 

JIr.:t.'1'. ~  Wbate'Ver it m .• y be. we do not cla:im to be:n-
.fallible. But it is a. fact; and it does stand to reason-and I am .perfectly 

, 
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,.uious in asking this House to believe and accept this tate en~t at 

the man who h861 a pleader behind him has a better ohance of winnIng 
his oase than the pOQ1' unfortunate Santhal who oannot aflord to hire a 
pleader. 

The deductions which my frif:lnd, Sir Purshotamdas, and some other 
speakers ha.ve drawn from the arguments which have been put forward 
Rnd from the picture which the Honourable the Home Member drew, &l'e 
not exactly the d~ducti ns which I should make. If I were to be told 
that these people had been protected by every possible means withlD 
the power of this poor Government, who were doing their best, if I had. 
:been told that for 8 century this poor Government had been doing ita 
-best and had by special laws to the best of its enlightenment, passed for 
thes,e people, tried to protect them and that it had failed, well, Sir, one 
~educti n that 1 should make from that would be that· it had not done 
<f'nough, that there should be more special laws and that they should be 
-administered more stringently .  .  .  .  . 

Kr. A. ltaD,lIwaml Iyengar: Martial law and no damned nonsense. 

IIr. J. T. DonovlD: Instead of that, Sir, a suggestion comes from the 
·other side, from Sir Purshotamdas Thakurdas, that we should go in for 
Q system of which we do know the working elsewhere. We have tried 
that system fOr Santhals; I say that system has been tried by the in-
numerable Santhals who have strayed into Bengal and the fate of thosa 
Santhals is worse than the fate of those who stayed behind. This 
is perhaps prophetic of the fate of those \'Idlo will accept his advice on 
a matter nearer Sir Purshotamdas' heart.' 

My friend  on the other side also complained about one other thing. 
He put it as a grievance and said that one of the evil things in this 
.deligbtful Santhal parganas was that there were less than 1,200 money-
lenders there-there were only 1,115. Well, Sir, when I read the Gazetteer 
I rea.lly admire the.courage of the 1,115. On page 56 there is a tale that 
might deter any moneylender from going to the Santhal Pargana.s. Sir, 
the SanthaJ. rising in 1855 was precipitated by moneylenders; and  although 
there are so few moneylenders at present there are very, very many poten-
tial moneylenders and they are only waiting for the opportunity the 
moment the restrictions on transferability of land are removed. My friend 
need not worry; there will be many more moneylenders. 

But if his point were to suggest to Govemment that something might 
be done to finance these people in their agricultural operations. then he 
would be much more Bane in his proposals; then I should have given him 
very much more credit for having the interests of the Santhals at heart. 
Unfortunately, before he made that suggestion, he was not a.sha.med to 
suggest that the system .of Kri8hani, a s s~e ' of slavery, should be re-
ta.ined. He suggested It, I am not surpnsed that my Honourable 
friend ..... . 

Kumar Ganganand Sinha: On a. point of personal explanation, Sir. 
1 did not suggest that Krishani as a system of slavery should be retained. 
I said that Kri8hani was not a system of slavery II alleged by my friend 
()ppoafte. 

• .. 
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,lIr. I. T. :DoDOvan: He said, Sir, that the system of Kri8hani should 
b~ re~ed. That syste.a:lt, he admits, has been characterised by this.. 
wIcked Government as slavery. 1 am not going to explain what the 
system of KriBhani means. If my HonOU1'able friend wishes.' to do so, he-
can do so in his reply, and ,if he can convince his friends, and especially 
his labour friends, that Kri8ht1.ni is anything but slavery, he is welcome 
to their support. But, Bir, before he made the suggestion about finanoing 
the Santha.ls in their atricultural operations, he was not ashauled to 
Ei,uggest that this system, which some people at any rate think to be 
slavery, should be retained. (An Honourabl6' Member: "Abolish it".} 
You cannot abolish it by making land freely tran,sferable. If you remove 
the rostrictions on the transferability of the land in the Santhal Parganas" 
the Banthals will be griven to much greater misery. We do know that 
in Bihar and in Benga.l people have sold their little bits of land for a. few 
rupees and then, sold themselves, their living children and their unborn 
children into slavery, In Bihar and Bengal that has been known to 
happen. My Honourable friend may deny it if he can, but that, Sir, is 
an indication of what would happen to the Santha.ls, if these people, 
these guileless people, who love the jungles and forests, were left to the 
tender mercies of the mahajans, who could afford to hire a pleadet .>n a 
point of law. 

Bir, if the Honourable Mover had suggested that" something should be 
done to finance agricultural operations in the Santhal Parganas, I would 
ha.ve been with him every time, lor, as an officer who had charge of the 
Bengal Co-operative Department for five years, I am deeply interested in 
the financing of agricultural Ojerations. We did try to do something for' 
the SanthaIs, Unfortunately, wthe utter feeklessness of the Santhals has 
proved an almost insuperable barrier. We have tripd to do something lor 
them, and something possibly could be achieved, but I do feel that the 
only lines upon which we can safely finance the Santhal cU,ltivator ie: 0n 
the lines of co.operative credit. If my Honourable friend thinks that I 
am mistaken  in this I should like to hear him say so, and I should like 
him to make alternativ:e suggestionllj. Is he going ttl suggest only the 
alternative of the mahajanB with all the machinery of the law behind them 
and, all the prospect, the tempting prospect of the lmd in the Banthal 
Parganas before their eyes? 

Bir, I had thought of telling some tales about the Santhals, but they 
do not seem to be agreeable to the other side (An Honourable Member = 
"Go on "), and I shall not trouble the House with those tale&·. But I 
\vould like to say tha.t the Santho.ls are a hard working people, they Ilr!:' 
a loveable people, but they have their faults. (An Honourable Member: 
"Which of us have not?") ,We all bave our faults. The Santhal apparent. 
ly can lose his temper. He lost it in 55 and 71. I have seen him lose it 
more recently. I know of a disturbance in the north·west of Bengal in 
which a European officer received the arrow of a Santhal, in a rathAJ' 
awkward place. I know of a 'disturbance in the south·west of Benga.l 
where two European officers owed their escape from S nt a~s to a very 
nimble retirement. But" Sir, the ordinary Santhal .  . .• 

Mr. PreIl4tD': Order, order. The Honourable Member has already 
esoeeded his time Ilmll. 
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Mr. PreIl4tD': Order, order. The Honourable Member has already 
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Kr. J. '1". Donovan: I will stress in concluaion, Sir, ,t)J.e4;, the ·Santhu.!s 
are a hard working race, and many of them are landless labourer!! ... and 
most of tHem work for daily wages, and if my'Honourable friend "really 
wishes to help towards their welfare, he will have an opportunity, whicb. 
I hope he will not neglect, on the 7th of March. 

Mr. bh&man Lall (West Punjab: n u a ~a.n  Sir, my Honour-
able friend who has just spoken .s always interesting, and when he was 
speaking of the e~l condition at the Santhals, I felt like ma.king a 
collection of all the handkerchiefs on the Swarajist Benches and wiping 
away the tears on his oheeks. (Laughter.) But, Sir, what had the Honour-
able Member to say in defence of the present position which 
the Government ha.ve adopted? All that he had to say was this, that 
the reason why the Government will not permit a civilized form of Govern-' 
ment to prevail in the Santhal Parganasis (amazingly enough) because the 
Government ·does not want any lawyers or pleaders to go and practise 
there (Laughter). Even on tha.t point, Sir, although my Honouruble 
friend waxed eloquent, he was entirely wrong or else he misled the House, 
for, does he not know,  Sir, that, in spite of the fact that the Lega.l 
rll.Ctt~i ners' Act has not been extended to the Santhsl Parga.nas, yet 
already pleaders oan be oalled in as a matter of right  to argue in CMes of 
the value of Rs. 1,000 and over? Is it not true, Sir, that in spite of tho 
fact that the Legal Pral'.titioners.' Aot has not been extended to these 
Parganas, pleaders have still a right of going there to Brgue in cases ,)f 
the value of Rs. 1,000 Bnd over? .... 
Mr. J. T. Donovan: How many Santhals possess one thousand rupees? 

Mr. Ohaman Lall: I did not catch what the Honourable Member said. 
Mr. J. T. Donovan: How man.v Santhalsh8ve one thousand rupees? 
Mr. Oh&JD&D LalI: Sir, the reason why many Santhalshnvl' not got 

even a. thousand rupees each is because the system of Government you 
have in the Santhsl Pargan8s puts a premium on their backwardness and 
poverty. (Cheers). 
ThA Honourable Member talked about slavery,. and he talked about tlie 

system of KTi8hani.·, Now, Sir, when you a ~ been governing that tract; 
for the laRt seventy years, why have you not abolished that system? . Does 
it lie :in your mouth, . does it lie in the mouth of the Honourable Member 
over there, to complain about the system of slavery prevailing in thdt 
particular tract? It docs not lie in his mouth, and I say that toe reason 
why that particular tract is poor is because the sys.tem of. Government 
that prevails there is such that .  .  .  . 
The Honourable Sir AI8lEander Mudd.lman: Would the Honourable 

Member ...• 
Mr. Preatdent: Does the Honourable Memlter (to Mr. Cham an Lall) 

wish to give way? 
Mr. Ohaman Lal1: Most ceclainly. 
The Honourable Sir AleDnder ][ud4lman: I only want to ask the 

Honourable Member if he would care to describe the system to the House? 
Mr. Ohaman La11: The system, as I understand from my Honourable 

friend behind me, is this, that you are enabled to take the labour of 8 
man and give him something in kind. It is a sort of labour which is 
akin to b6gar labour. That system; whatever it may be, is condemned Oil 
both sides of. the Hous&. I say. that; that system ~ a.il. there, and it • 

• •  t .. 
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[Kr. Ohaman Iall.l 
"Was ~' to you who were governing that tract like a paternal Government to 
.aboli&h it. Why did you not abolish it? I understand, Sir, that some-
thing l:il"e 84,000 people have left the Banthal Parganas, and my Honour-
able'fnend over there waxed eloquent about the condition of these e i r~  
who have gone to Bengal and had their lands taken away from them even 
in Bengal. Did my friend ever give me a. Biingle example of the condition 
of these 84,000 people who, in his imagination, were so badly treated in 
Bengal that they ~ .to leave their holdings to work in adjoining districts? 
Not one single example has he given us, not one quotation or any authority 
haQ he given us i on the contrary, he merely akes~ a statement on the 
floor of this House which he does not and cannot substantiate. I say, Sir, 
that their condition, though it may be worse economically, is better in thIS 
one respect that they live under a civilized Government, at leas.t an alleged 
"form of civilized Government in Bengal. In their own pa.rticuiar tracts 
in the Parganas what is the system of government? There is a Commis-
'Sioner" and a Deputy Oommissioner who 'are the Nabobs· T ~ chilef' 
principles of this system are that (I} no advocates, no pleaders or mukh-
tears and no middIemen between iGovemment officers and the people 
were pennitted-I suppose by middlemen it is meant people like my friend 
over there (Mr. Donovan) i (2) the oontact with the people was direct. 
I do not know, Sir, what that means i (8) there was no regular police i that 
is a system which my friend loves; and finally, the spirit of the laws no4; 
~n force was regarded, but no technical forms were allowed. (Laughter.) 

Now, Sir, I want to draw the attention of the House to the results of 
this system of Government. I would like to draw the attention of my 
Honourable friend over there to the results of this sYstem, and to what 
actually happens to the liberties of .the people. It was stated in the 
Orissa Council that people were asked to leave bag and baggage, because 
they "fanned n n c ~rat rs, becaue they harboured Q, non-co-operator 
like Babu Rajendra Prasad, who was asked by a police constable to leavIJ 
the plo.ce immediately if he cared for his safety." Babu Rajendra 
Prasad, the leader of Biha.t", WM asked ,by the police canstable to leave the 
Parganas immediately if he cared for his safety. This;is the state of 
:affairs existing in the Santbal Parganas. (Mr. J. T. J]Qnovan:' "What is 
-the date?") The date is U)2hthat is the date, Sir, ,Not 1855. Perhaps 
my Honourable friend hoped it might be 1855. Now, Sir, there is another 
.case; I will give an ea.t"lier case for the benefit of my Honourable friend 
who wants it: 

.. r have read of a case where the a~ t.rate at. a t.rial in the Bant.~al P.ar'pnas 
-came to a legal concluail)n. A. perIOD agalUBt. whom a c&lle was proceedIng dlecf and 
hiB IOn who inherited his property, was summoned for his father's oftence. The 
a i t'~te held that. if the, W>D i e~ited his ~at er's property, why should he not 
.also be punished for the offence committed by hi. fAther T" 

(Loud Laughter.) I niake a present 'of t a~, Sir, to my Honourable 
friend. over there. Is that a civilised form of government"? It is indeed a 
capibal joke and my Honourable friends have raised a. loud laugh about thi. 
matter, but this is really a most disgraceful sta.te of things and it should 
not be dismisBed with a. laugh. Here are nearly two million people under 
what I can describe only as a damnable sy&tem of government" and a.t"e 
we merely going. t'o laugh at it and deny them their liberty and dgnore. the 
~ Ct that the Santhals a.t"e, as much entitled to civilised government ss 
• tou or I are? (Cheers.) I lay, it is a. mockery of civilisation 1',0 aUoW' Ii 
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tract like that to exist under a paternal form of govenament to.day without 
.~  vestige of real self·government or any form of civilised government> 
whatever. It is up to you to take your courase in both hands and bring 
civilisation and peace to the Santhal Parganas.. \ 

. . 

La1a La)p.' Bal (Jullundur Division: Non.Muhammadan): sir, I had 
no intention of intervening in this debate but the interesting and entert~in
ing speeches made from the Benohes on the other side have temPted me 
to make a few observations. I would not have minded the speeali of my 
Honourable friend from Bengal because he is accustomed to make speeches 
of that kind, b\iu I was really; surprised that a seasoned stateSJhan lib· 
the Honourable the Home Member should have employed arguments lik.· 
that he used against introducing what they considered to be a civilised: 
form of Government in 'the Santhal Parganas and the 'other tracts und~r 
discussion. All the time I was listening to his arguments, the impreas,jon 
left on my mind was that in his opinion all the amenities of civilisation 
which the British Government ha.ve conferred on India are bad for the 
Santhals and the people of those tracts except  drink. If that is soc and 
if all the forms .of civilised Government which have been in'troduced into 
India are bad for these people, then the best way of seouring them full 
justice and full liberty according to their own ideas is to clear awa;\' from 
these ~l'Ilcts and leave the people to their own forms of government. But 
you deny them t,heir liberty, you deny.them their indigenous system, their 
own forms of government, a.nd want them to remain under your despotio-
sway. That is ndt an argument. (Nawab Sir Sahib.ada Abdul Qaiyum: 
"What about the North·West Frontier Province?") If you will just wait 
6 moment, I will come to the Frontier Province. Now with regard to 
these Santhals, the arguments that have been used on the other side would 
not hold water anywhere. My Honourable friend Mr. Chaman Lall said, 
civilised formA of Government are b'eing denied to them. He forgets that 
civilisation has different meanings in the mouths ~ different people and 
for different purposes. The English civilisation is good for England, but 
in India Bnother fonn of civilisation must be manufactured. This form 
should not be all -English but only BS much .English as suits the British 
rulers of India and lurthers the interes'ts of British trade .. In the eyes 
of our rulers it is perfectly right to all the European capitalists to exploit 
the people, to allow them to buy Bnd hold as much land a8 they need by 
dispossessing the owners thereof for hundreds of miles for ·the benefit of 
tea plantations, but it iR bad to give the people of India hailing from another 
province an opportunity of taking land for the purpose of improving it. 
There 'lire two different standards of civilisation; one for the European 
count.ries, another for Asiatic countries. I do not mind that argument, 
if it is carriea 'tb its logical conclusion, and that is, that ~ e British 
Government ought to recognise thp.t the benefits they claim to have confer. 
red on India are not good. Why theD extend them.to the rt e ~ 

iFrontier Province of India from which Sir Abdul Qaiyum comes? The-
.people of the North-West Frontier Province Bre as inflamma.ble, if not 
more, as the Santhals. T~e  are as .. uncivilised", as brave, as esimp!e 
and a.s apprehensive of the moneylenders as the Santhals. Why IS 

Council Government better for the North·West Frontier PrClvince, as 
was decreed by the Members of the lalitAssembly;; and' not for the-
Santhal Pargana8? Is it because the one suits your Imperial purposes 
betel' than the other. The' Santhals have not earned the gratitude ~r 
the· ~.ut riti .. of .the Government of India. • 
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[Lala .. Lajpat Rai.] 
IsUbmi'ti it is a pity that this debate should have been lengthened to 

this extent but the respoIlsibility f~r it lies with those' Benches, who have 
been guilty (if I IDay be pardoned for saying so) of advancing some of the 
1n08' nons('nsical arguments. 

My' friend from Beng9.l was compla.ining· that the' Santhals go to 
Bengal for cultivating land b'ot the Bengali landlords ha.ve not given 
them rights of ocoupancy. But that is not any fault of the Banthals; 
that may be· the defect of the laws as they are in Bengal; it is no argu-
ment fpr keeping the Santhals under an irregular and primitive form of 
~ e ent. The main argument on the other side is 'that they do not 
.want pleaders nor the inter£erence of a High Court in the Bantho.l Pa.rganas 
130 that the British bureaucrat may be free to do as he pleases without any 
check or control from the ordinary laws of the land. Sir, I submit tha.t 
this argUment does not come with good grace from those Benches who 
have established the present judicial and legal system in this country. 
They should not indulge in cheap jibes at High Courts' and lawyers. lt 
is 'they who have introduced this 'cursed' legal system in this country 
and if it is bad the responsibility is theirs. But if it is good it is good 
-for the whole country and not for those portions only which 
they select for the purposes of their interest. One of the 
argumen'ts that' I would advance in favour of this Resolution is, that we, 
shc>uld ho.ve a. uniform system of government all over India including all 
"those parts which are in the heart of the country and not on the frontiers. 
I am saying nothing against its being extended to the Frontier Province-; 
if it is needed it may be adopted there also. But do not let it be denied 
to those parts which are in the heart of the country. Let a uniform system 
of Government be established throughout this country so that no one 
should ha.ve any reason to be considered and called backward. One of the 

~ arguments used by Ute Honourable the Home Momber referred to the 
'small percentage of high caste Hindus in the Santhal Pargflllal!. Their 
number was stated to be 15 per cent. of the total population. But there 
were lots of others whom the Honourable Member described as low 
easte mndus. It was insinuated that the agitation f~r the regularisatlOn 
of the administration in these tracts was engineered either by these Hindus 
or by the Bengalis who were using the district as a. health resort and 
wanted freedom to buy lands or by pleaders, who desired to fatten on 
litigation. I submit, Sir, these arguments do nol carry conviction. They 
are the stock in trade of all despots and of all bureaucrats who want full 
powers which they can exercise without any legal  check either from lawyers 
or lllw courts. The people who use these arguments do not consider for 
.80 moment that they arc :not furthering the cause of harmony and peace 
by advancing these kinds of arguments from those Benches. Then they 
should not be at all angry at the retorts that must follow in the nature 
"f things b:om these B~ea. No one on these Benches is. prepared to 
t,ake these iIlSUltS lying down. The responsibility for Bny unpleasant. 
nesa will be yours who' are in poss'e,ssioD and power. The Honourable 
l\!em})ers would be well advised to .weigh their words and not . to provoke 
-re'tbrts .. 
xi. BarchaDdr.-VllGl1D4aI:I move, Sir, that the uesti ~ be now put. 

1Ir ••• II • .ToIhl (Nominated: Labour Interesta) : . Sir; you mow that 
I am neither a lawyer nor a moneylender. 'and I can' ass.ure U ~I , S r, 

_ that I have not got much love foreithet la.W'yers ·oriDcmeylend.. . I~'a  
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taking part in this debate not 'hcause I have got much knowledge on this 
::8ul:ject-I must admit, Sir, that my knowledge is derived only from the 
.i!teresting speeches that I have heard in this debate-but because I 
. l~ire to get information on some points connected with this subject. I 
want to get from the Government of India some information as to the 
steps they have taken, to civilise the populBtion of these backward terri-
tories. It was said that these tracts are plaoed under speoial legislation 
'in order to protect the people. It is also said that they are not educated. 
I should like. therefore, to know, Sir, what special efforts have been 
made by the Government of India to ,educate these people. (An Honour-
,able Member: .. Nothing, Sir,") I know wha.t Government have done or 
may do for the rest of the country, but I should like to know what special 
,effort1 the Government of Indio. have made to educate the people of these 
tracts, and if they have not mo.de any specia'l efforts, I should like to 
"know what is the justification for keeping these tracts under the spocial 
n.egulations. If the Government of India can show tho.t while they spend in 
other territories, SBY, Rs. 10 per heo.d on education, they spend Rs. lOO per 
heud on the educution of the Santhals, I can then understand that there 
is some justification, for keeping theRe tracts under special Regulations. 
But if Government do not make any special effort to educa,te these back-
ward classes, then in my humble judgment there is hardly any justification 
for these special Regulations. " 

Then, Sir, it was said that Government want to protect the origjaa.l 
inhobitlmts of these territories from the moneylenders, and that Govern-
ment want to see that the londs of the Santhals are not transferred to the 
moneylenders or to the people of other provinces. Sir, I am at one with 
Government in their object. I should not like one acre of the land of 
th(' Santhals transferred to non-Santhals. But I should like to know what 
steps have been taken to prevent this being done. It is quite possible 
for the Government of India to introduce a civilized Government in these 
territ.ories and pass a law that no land belonging to a Santhal shall te 
transferred to any ot.her person. Let there be a law that no man who does 
not himself cultivate will get a piece of land in that territory. I am not 
prepared to give a· single acre to any man ~  is not himself prepared 
to cultivate land. Let, the Government of IndIa pass such a law before 
thev transfer this territory to a civilized fonn of Government and I shan 
not" be against such a law. 
Then, Sir, I should like to know from the Government of India 

W'hether the areas for the coal mines were transferred to the companies 
ny.the Government of India. or by the Santhals. 

lIIr. H. 'l'ODldnIOD (Burma.: Nominated Official): I understand that 
the coal mines which my Honourable friend refers to are not in the 
:Santhal Pa.rganas' at all. They are in Chota Nagpur Division. 

Mr. A. Banguwami IyeDgar: A similar tract 

The HODourable Sir .Alezander lIIuddlman: There is no power o£ legis-
'iation by regulation in the Chota Nagpur Division at all. 

Mr. B .•• J'oabl: Some mines cDst in Chota Nagpur. I thought yOU 
-were in favour of having a law by which land could not be transferred 
to non-Santhals. 1 should therefore like thjs Government to explain why 
the land belonging to the bs,c~ ard.. communities in C ~a. a ~r . ~. 
'teen t.rosferred to the compames whIch are at present runnmg coal mme. 
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in C ta~a ur, and if these lands have been given to these c s.ni~s. 
1 should like to know what benefit the backward communities of Chot .. 
Nagpur are deriving except that they a;re being sweated in these mines-u 
ordinary labourers. 

Then, Sir, it WIL8 said that in the Santhal Parga.nas there is the system 
of Krishani or slavery. Again I ask, what efforts Government have made-
to abolish this system? Did they at any time find that this Legislative 
Assembly was against the abolition of a system like KTisham.i? If the 
Legislative Assembly was not against it, I want the Government of India 
to say why the system WIL8 not abolished. I know there may be some-
people who may defend it even in this Assembly, but I am quite!" sure' 
their number will be very small. If the Government think that the-
Legislative Assembly will not give them the opportunity of passing such 
0& 'legislation let the Assembly be put to test. It is up to the Govern-
ment to test the Members of this Assembly on a matter like this. (LtlliJ· 
Laipat .Rai: .. Abolish begaT also. ") 

It wa.s said that these people are in the ha.bit ofldrinking. I s uld~ 

like to know what efforts were made to introduce legislation for prohibition 
in these tracts. Did the Government 01 India pass any legislation pro-
hibiting the production, distribution and sale of liquors in these tracts?-
If they have not passed any such legislation, why should they bring forwaru 
this excuse of these people being addicted to drink as a justification for' 
keeping these people under special Regulations? If Government do not 
want to introduce legislation for prohibition, then, Sir, certainly these 
poor people, who are being tempted to drink, will drink. But if Govern-
ment consider it their duty to protect these people by special legislation-
1et .them introd uce legislation for prohibition in these tracts before it is 
introduced in other tracts. I shall be very willing to alloW! these people· 
to be under the special regulation of prohibition before the other parts of' 
the country are brought under the regulation of prohibition. 

Then, Sir, it was said, that the moneylender plays havoc with these-
people. I should like to. know what is the law of usury"m these tracts. Is: 
moneylending illegal in these tracts? I want the Government of India +,0 
explain to me why moneylending is not made illegal in these ballkwarcf 
tracts. If they have not made it illegal the presumption is that Govern-
ment are not against usury. They may be against the uaury of some 
persons but they have no o1::jection to the usury of some other persons. If 
they are against usury as such I should like to know why they have not, 
yet passed any law against moneylending. .. 

The :a:oD01I1'&ble Sir Alaander Jluddlman: Unfortunately for tlie-
Honourable Member W16 have pQ8sed a 'law. If he has read Regulation m 
of 1872 he would be aware of what we have done though there are very 
great difficulties in our wal.: I do not wish to go into it now. I shall 
deal with it in my reply. , 

J6.r: •. lI. 100hi: Then, Sir, what I would like Government to explain 
is this. If Government are afraid that by introduoing a. civilized form of-
Government the original inha.bitants of these tract6 would be swamped aDlf' 
~uld be placed under the (lomina.tion of the population of other parts, 
then I shoUld like the Gov.ernment to explain why they cannot intrOduoe-
,tome legislatiCll by which the other people Will be kept out and. will nato 

664 LBGISLATIVB 48SJD1BLY. [10m Fa. 1927_ 

[Mr. N. M. Joshi.] 

in C ta~a ur, and if these lands have been given to these c s.ni~s. 
1 should like to know what benefit the backward communities of Chot .. 
Nagpur are deriving except that they a;re being sweated in these mines-u 
ordinary labourers. 

Then, Sir, it WIL8 said that in the Santhal Parga.nas there is the system 
of Krishani or slavery. Again I ask, what efforts Government have made-
to abolish this system? Did they at any time find that this Legislative 
Assembly was against the abolition of a system like KTisham.i? If the 
Legislative Assembly was not against it, I want the Government of India 
to say why the system WIL8 not abolished. I know there may be some-
people who may defend it even in this Assembly, but I am quite!" sure' 
their number will be very small. If the Government think that the-
Legislative Assembly will not give them the opportunity of passing such 
0& 'legislation let the Assembly be put to test. It is up to the Govern-
ment to test the Members of this Assembly on a matter like this. (LtlliJ· 
Laipat .Rai: .. Abolish begaT also. ") 

It wa.s said that these people are in the ha.bit ofldrinking. I s uld~ 

like to know what efforts were made to introduce legislation for prohibition 
in these tracts. Did the Government 01 India pass any legislation pro-
hibiting the production, distribution and sale of liquors in these tracts?-
If they have not passed any such legislation, why should they bring forwaru 
this excuse of these people being addicted to drink as a justification for' 
keeping these people under special Regulations? If Government do not 
want to introduce legislation for prohibition, then, Sir, certainly these 
poor people, who are being tempted to drink, will drink. But if Govern-
ment consider it their duty to protect these people by special legislation-
1et .them introd uce legislation for prohibition in these tracts before it is 
introduced in other tracts. I shall be very willing to alloW! these people· 
to be under the special regulation of prohibition before the other parts of' 
the country are brought under the regulation of prohibition. 

Then, Sir, it was said, that the moneylender plays havoc with these-
people. I should like to. know what is the law of usury"m these tracts. Is: 
moneylending illegal in these tracts? I want the Government of India +,0 
explain to me why moneylending is not made illegal in these ballkwarcf 
tracts. If they have not made it illegal the presumption is that Govern-
ment are not against usury. They may be against the uaury of some 
persons but they have no o1::jection to the usury of some other persons. If 
they are against usury as such I should like to know why they have not, 
yet passed any law against moneylending. .. 

The :a:oD01I1'&ble Sir Alaander Jluddlman: Unfortunately for tlie-
Honourable Member W16 have pQ8sed a 'law. If he has read Regulation m 
of 1872 he would be aware of what we have done though there are very 
great difficulties in our wal.: I do not wish to go into it now. I shall 
deal with it in my reply. , 

J6.r: •. lI. 100hi: Then, Sir, what I would like Government to explain 
is this. If Government are afraid that by introduoing a. civilized form of-
Government the original inha.bitants of these tract6 would be swamped aDlf' 
~uld be placed under the (lomina.tion of the population of other parts, 
then I shoUld like the Gov.ernment to explain why they cannot intrOduoe-
,tome legislatiCll by which the other people Will be kept out and. will nato 



TBBA.TIIIBNT OP SANTHAL PABGANAS AS BAOKWABD TMOT. ~ 

have much power in these territories. It is quite posaible Iv Govemman. 
to give & civilized fonn of govemment to the Banthals alone. 

Sir, for these reasons I would like the Government of India to uplain. 
what special efforts they have made to protect the population of the!l& 
,backward tracts and if they cannot give sufficient proof of their having 
acted as the proper trustees of these people it is better that they should 
give these Santhals & chance of being under the ordinary form of govern-, 
Plant. 

Mr. E. O. Clreeaaeld (Centr&.l ,Provinces: Nominated Oftioi&.l): Sir, I 
find it somewhat .diflicul~ at this s.tage of the deoo.te to find any new argu-
ment. I had qwte a mce collectIon of arguments when I !Jame here this 
I morning but somehow they have all been discovered by other people u. 
well (Laughter) and there is 'hardly any left for me now. I am ~ er 

indebted to my Honourable friend Diwan Chaman Lan for reviving this. 
morning an argument that was originally l:rougbt forward by the Mover 
of the original Resolution which we are ..discussing, and I think, BLr, that 
that argument, important though it might not be, will perhaps bear & 
little criticism. It will perhaps serve to show that we have not a monopoly 
of what one Honourable Member described 8S nonsensical 8l'guments. The 
Honourable Member who moved the original Resolution, I forget his name, 
started off-in fact he based the whole ~difice of his arguments on some 
statistics which he presented at the commencement of his speech and which 
he claimed to be illuminating though dull. I can assure the Honourabl& 
Member who produced those statistics and the Honourable Member who 
repeated one of them just now that I find them anything but dull. He 
described them as dull but illuminating, but I find them neither dull nor 
illuminating. They were in fact rather startling. Possibly some Members 
have forgotten them and remember only the deductions, the fallacious. 
deduotions which he based upon them. 
The first figures which the Honourable Member cited were those of, 

population. He said, and I shall not disagree with him, that the population 
of the Santhal Parganas in the :vear 1911 was 1,882,781, whilst a decade 
later in 1921 it had fallen to 1,798,639, a decrease of roughly 84,000, which 
was the figure agaih mentioned by my HonouJ:!able friend, Diwan Chaman 
Lall, this morning. And to what does he attrli:ute this decrease? I will 
givo you his own words . 

.. What wonder is there in Buch circumstances that 84,000 cooli .. have had to leave 
their homes and their rhildren and go and Berve in coalfields or in tea gardens! 
They have no option but til go and earn their livelihood elsewhere because their lancI.· 
have been rendered unproductive by the existing' laws and l·egulatioDs." • 

What is. the chain of argument there? Between 1911 and 1921 the 
population has decreased by 84,000. Therefore we are given to understand 
that 84.000 havo gone elsewhere, and they have gone e'lsewhere because 
their lands have been rendered unproductive by the administration, and 
therefore the administration must be changed-that is the line of argument. 
It has not occurred to the Honourable Mover that changes of population 
occur from natural causes. Nature a.pparently in the Santhal Pf\rganas 
has achieved such perfect equilibrium that for every penon born another 
dies, possibly instantaneously, and after ten years there is not the slightest 
change in £he ula~i n except that 84,000 persons have gone off to wori 
elsewhere. I suggest that the ordinary laws of nature still operate in ~  
Bantbal Parganas in spite of tbe machinations of wicked Deputy Comm1s-
sioners, that there are natural changes in the popUlation such sa occur. 

• 
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elsewhere. I may say that I have at various times had not only to collect 
but,· what is perhaps more important, to examine the statistics of popula.-
tion for the purposes of settlement, and in the decade 1911-21 there is one 
-ouistanding cause of variation and that is the influenza epidemic of 1918. 
The e~ uiries ,~ at I have made from hundreds of villages have revealed & 
mortalIty rangIng  from 3 to as much as 20 per cent. and it is rare to find 
a tract where there has not ceen a natural decrease in the popUlation over 
that decade from this cause. I have accordingly consulted the Bengal 
Census Report to see how a neighbouring province which has all the advan-
tages of the reform fared during that decade, and I find that the district 
of Birbhum which adjoins the SanthaJ Parganas shows a drop of no less than 
10 per cent. in the popula,tion during that decade or more than double the 
drop in the Santhal Parganas which is rather less than 5 per cent. If there is 
anything to ~e proved by those statistics of population, if they were not 
merely nonsensical arguments, I suggest, Sir, that the only conclusion 
which we can arrive at. is that the Reforms have doubled mortality in or 
.emigration from the district in which they operate. 

I have only one other point to make. I think it was ~ e Honourable 
Mr. Srinivasa Iyengar who started the characterisation of the administ'ra-
:tion and complained that no progress had been· effected after three-
·quarters of a century of Brit,ish rule in the Santhal Parganas. He 
spoke of this as lurid comment on the character of the British admiDlb-
tration. He asked, "Is it that we are backward?" I take it that he 
did not mean by ., we " he himself and his friends were backward. 1 
suppose he meant that the Santhal Parganas are backward .. Now, we 
were assured by my Honourable friend, Mr. J amnadas Mehta, the other 
day that Mr. SrinivasB Iyengar is the President of tho Indian National 
.congress and as such he represents the whole opinion of India. That 
is correct, I think We may then take him BS the ideal embodiment 
of democratic sentiment. In that case I am sure therefore that he would 
be prepared to endorse any action ~aken. by what is generally recognised 
as the most democratic country in the world, the United 'States of America. 
Has he ever heard of the North American Indian? 

JIr. Jamnadu M. Mehta.: A very funny argument. 

JIr. B. O. Greenfield: HBI! he ever heard in what ways the North 
American Indian roocted to the advance of civilisation? Has he ever 
heard of the Revolt of Sitting Bull, a revolt which is an exact parallel 
to the revolt of the Santhals in 1855? 

Ilr. J'amDadaa Il. Iluta: How is it para.llel? 

JIr. B. O. Greenfleld: it is parallel in this way. ,that all primitive' and 
·aboriginal tribes are incapable of assimilating what we consider oivilisation. 

Lila Lajpat aai: Leave them alone. 

'liz". B. O. Greenfield: The progress of civilisation in America has 
·resulted in the extinction of whole tribes of North American Indians. 

JIr. •• •• .T0Ibl: Was it voluntary extinction? 

Mr. Prelklent: Order, order. The Honourable Member does nQ'l; gift 
,,:way. • 
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:Mr. ·H. O. Greenileld: It was due chiefly to deterioramon. I admit that 
it was partly due to actual warfare but a, great deal was due to deteriGl'ation. 

:Mr. B.rE. Shanmukham Ohetty: Contact with whites. 

IIr. H. O. GretD1leld: And in' the Santhal Parganas I am told it is 
cue to contact with Bengalis. The point I want to make is that the 
United' Statles have realised 'l;hat even the ideal democratic civilisation 
.of the United States cannot he applied to a primitive and backwa.rd race 
and, Sir; they have acted very similar to the manner in which the British 
·administration has ac\'ed in the San thaI Pa.rganas. They have formeq 
, 1 an Indilln Hcserve in which ordinary fiettlers are not allowed to 
P.M. enter and obtain land; and that, Sir, is the only step that 

(Jould have been taken to s8ve'the North American Indian from extinction. 
lt is a fact that one observes in relation to any primitive tribe, whether 
:in Imdia or America, in regard to the Bushmen of Australia and in fact 
to every country of the world. It is' not a. peculiarity of the British ad-
ministra.tion, and I submit that my Honourable friends on the other side, 
·if th£'y are so imbued with democratic senti ~nt as they state, will re-
cognize that it is necessary to, protect backward and primitive races from 
·the ordinary operAt,ions of civilized administration. 

Mr. M., S.' Aney (Berar Representa'l;ive): Sir, it was asserted by one 
of the speakers that the motive which underlies the motion and actuates 
those who have moved the Resolution and supported it is somewhat of 80 
sordid nature. I want to refute that argument by telling them that there 
is a hetter motive', nnd 11 mc tive which can be appreciated by the Members 
on the opposite Benches if they agree to follow my arguments B bit moro 
.seriously. These scheduled tracts and similar other tracts, where a civi-
hzed form of administration does not exist, are in my opinion so many breed-
ing grounds for the germs of despotism to grow, and it is with a view to kill 
-those germs of despotism and the consequent fell disease which has been 
en~in  into the vitals of the entire body politic of this country that we 
are actually driven to move theRe . Resolutions and call upon the Govern-
ment. t.o introduce fl, civilized form of administration in these tracts. If 
you really want to ~a e this country properly governed in a civilized way 
one of the essential conditions in my opinion is to see that there is no 
tract in this country where the officers can catch the contagion of or get 
the opportunity of training thrmselves in despotism. So long 
as trac\;s of this kind  arc in 'existence where they can learn to become 
tyrants and despots it will he impossible for the Government to supply 
this country with a type of Administrator under whom a responsible form 
of government can grow. That is one of the reasons why we insist ~ at 

-the Government should annihilate all those forms of administration which 
do not recognize any civilized forms or methods. That is the main reason 
for moving this Resolution. It has been said again and again that Govern-
'ment are vary desirous of giving II; fair opportunity to this country to 
·develop self-governing institutions on the lines of self-governing natIons. 
What I want to Bay is this. If that is possible only by having 8 suitab1e 
·type of administrator trained in the habit of responsible systems of govern-
,·ment. then the first condition necessary is \hat he should not hBVe any 
OJS'Portuni'l;y' of f nnin~ an attachment for the system of administration 
-which prevails in these scheduled tracts. ~at is ODe reallon wJiy W'e 

move these Resolutions. 
There is a second reason beside. this for me to get up and support it. 

"'There is· an amendment to include the' tract of Bambalpur also in this 
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[Mr. M. B . .ADey.] 
ReBolution. Now, it may be known to thiB Houae that B&mbalpur w_ 
once a district of the Central Provinces, and when that district was trans-
ferred to Bengal, it waB practically on the Bame level aB the diBtrict of 
Mandla in the ,Central ProvinceB. Sir, when 'lihe Government of India 
Act came into force, the district of Mandla was for some time exempted 
from the operation of that Act, but within five ye&l'B the Central Provinces. 
Governmen'li thought that the diBtrict was sufficiently advanced and com-
petent to enjoy the privileges under the Government of India. Aot, and 
now the district of Mandla is given the same privileges which every other 
district of the Central Provinces enjoys under the Government of Indio. 
Ac'li, It iB strange to find that with regard to the district of Sambalpur,' 
which haB been ta.ken away from us and ioined on to Bengal first and' 
to Bihar  later, the Government of India do not think that it is yet, 
capable of enjoying the same rightB which the district of Mandla, which 
was some'liime before on the same level as the district of Bambalpur, is 
now thought competent by the Government of the Central Provinces to· 
enjoy. I really want to know whether its c ~necti n with Bengal or Bihar' 
has made it more incompetent, or whether that district has become unfit, 
for any other reason to progresB Bufficiently on the same lines on which 
the district of Mandla has found it possible to progress and to become 
fit; I fail to see absolutely any reason whatsoever to exclude that district 
from the operation of the Government of India Act, when other similar 
districts in the Central Provinces have been found fit to enjoy those' 
privileges. This is ano'liher reason why I support the amendment moved 
by my friend, Mr. B. Das. 

Sir, in the end I want to bring to the notice of this House the very 
false, fantastic and misleading nature of the analogy which has been drawn' 
by my Honourable friend, Mr. Greenfield, who hails from the same pro-
vince as I do, between t ~ residents of the Santhal Parganas and the· 
North American Indians. I do not think that there is any justification 
whatsoever even for those who are responsible for the Government of the 
United States to treat the North American Indians in the manner they 
have done in the past or in the manner they are doing to-day, and it does' 
not behove anybody to look up to those t ~ s as fit and desirable prece-
dents; it does not behove the Govemmen'li of India to look up to thoso' 
precedents for perpetuating the tyranny in this country. If the Government. 
of India want to set a better example, 'lihey should rather think that 
there is absolutely no harm whatsoever in exteI\ding civilized forms ot 
government to these people and thus they should teach a lesson to the· 
other coun'liries to extend better rights to the people on whom they hav& 
in sheer ignorance and arroga.nce been looking down for so many years M 
barbarous people, UDassimilable, as they call it, to the cultured races of 
the world. I earnestly appeal to Honourable Members opposite and affirm 
that if you are inclined to treat them a.s fit t9 enjoy an equal ~atus and 
confer the same, you will find them to be YOUl' equals and compeers in 
no time; if y.ou are determined to treat them as primitive, 'lihey will be 
annihUated. The processes by which they are being gradually annihilated 
elsewhere ought not to be made an argument or looked. upon al precedents; 
for justifying and perpetuating a. similar eoit of tyranny in this la.nd. We-
want to do, away with tyranny, and we ah&ll work for it whetheG.' you wish 
it or not. 

(S'everal Honourable Members ~ ed th8.t the question be ~ut.  
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lIr. Pr •• dent: The question is that the question be DOW put. 

The motion was adopted. 

Kumar Gaq&D&lld SJDha: Sir, the arguments that have been put 
:forward by my Honourable friends on the official Benches are all stale 
.arguments repeated times without number by many other Government 
.officials. Some of these arguments have already been replied to on the 
Boor of the House by the various Honourable Members who have preceded 
me, and I will only reply to such of them a.s have not been touched upon 
.by other speakers. 

'l'he Honourable the Home Member has s&id that by notifications that 
have been issued and enactments that have been enacted long ago they 
,are us~ified if that be the only justification-in including the sections 
that we find now in the Government of India Act and from the opera.-
tion of which I seek to have the Santhal Pargan&8 and other tracts 
:removed by this Resolution. Well, Sir, I really could not understand 
what the Honourable the tHome Member implied by it. Does he want 
to perpetuate a thing which, bad in its inception, has had its bad effects 
ever since it came into being? If he does so, I do not know what to 
:say. But after hearing Honourable Members here, can he, I ask, ge$ 
up and say that these laws which he enacted are for the good of the 
people of the tracts? If they are not, I say at least remove such por-
,tions from the operation of those sections II.S are meant to be removed 
by the Resolution and the amendments that have been moved here. 

The other point that was urged by the Honourable the Home Member 
tWas that the agitation for such removal was oarried on not by Santhals 
but by outsiders with a view to acquire land or with a view to profit 
In the legal profe.ssion or for similar other reasons. I wou1d in this con· 
nection do nothin'gi more than remind the Honoura.ble the Home Member 
of what the Honourable Mr. Ganesh Datta Singh, one of the Ministers 
-of Bihar, said in the Bihar and Orissa Legislative Council on this sUD-
ject. On the 7th of December, 1922, he said: 

,. Now, Sir, it i. a fact that in the Santhal Parganal th ... are not only Santhal., 
Dut it i. the home of the most civilised people of India, the Bengalill. Among the 
'8anthals may be counted Lord Sinha and Sir Sureadra Nath BfcJlerji who have got 
-their hou_ there. '" 

Further on, he says: 

II Here, I may say the peculiarity of t.he law i. thill t.hat it is not applicable· to 
men hut applicable to land. It is not with regard to a certain clau of men what-
ever their qualifications may be that they are governed by special law but becaUie 
they live in that land and within that boundary-they will have to be ander that Jaw. 
;80 it is only t~e quelltion of land. If you hve in the Santhal Parganu, you wiD 
bave to be 'subject to that procedure." .  , 

And then he goes on to describe the various civilising elements that exist 
in the Santha.l Parganas. Now, Sir, this is the opinion of orle who 
has a voice in the Government of Bihar and Orissa. Even when he 
spoke it he had a voioe in the' Government of Bihar and Orissa.. The 
division which was taken on this Beltolution will further enligbten 
Honourable Members. Those gentlemen who voted Jor the Resolution 
~ the subjeot, which ran in the 'same strain in whioh my Resolution 
r:.uD1,,; -.re 88; ~ :votea against it, and those 20 gentlemen who wm 
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against it were all officials of the Government., 
including the Ministers voted for the Resolution. 
satisfy the Honourable Member that the feeling in 
so far as this question is concerned. ' 

[,10m FEB. 1927. 

All the ·non·officials. 
That will at once 
Bihar'is very acute-

When he spoke of Santhals not beingl concerned with the agitation, 
I thought of reminding the Honourable the Home Member of the memo-
rial that was submitted to His Excellency the Governor of Bihar e.nd 
Orissa, in 1925, containing 18,000 signatures, of Santhals as well as non· 
Santhals. 1 have got the draft of the memorial with me, here. 

Sir, r am not a lawyer, and my Honourable friend, Mr. B. Das, the 
Mover of the a.mendment. is not a lawyer either, and my friend, Mr. 
Ram Na.rayan Singh, though at one time a lawyer, is no longer practis. 
ing; so, we cannot be accused of self·interest whE't\ we plead the caus& 
of the Santhal Parganas in this House. If the Honourable the Home, 
Member insinuated motives, I would say in return that the Government 
a.t'e in love with the despotic 'form of administration they have there. I 
would say that they do not like that the district should be free from the 
administration which makes the people slaves; I would say that they 
take revenge on them for rebellions. 

Much was said, Sir, of Mr. Cleveland's services to the Santhal Par· 
ganas. They were splendid services II.t one time, I admit; but I ask the 
Honourable Home Member, has the Government retained the I1rrange· 
ments of Mr. Cleveland? Are the present arrangements the same a8 
Mr. Cleveland wanted them to be or esta.blished in his own time? They' 
have been considerably changed, Sir, by the Regulations of 1796, and the 
authority ODd the power that was once vested in the Panchayatt.' has been 
taken away by those Regulations, and they are governed practically not 
by the Panchayats but by the agents of the Government in one form or 
other, call it by whatever name you may like. The substance has been 
taken away and they have retained the shadow. 

Now, Sir, with regard to representation, 1 fail to understand when 
they are ca.pable of sending representatives to the Assembly and to the 
local Council, why should they be incapable of sending representatives 
to the District Boards . 

. With regard' to the statistics that have been quoted by my Honourable 
friend opposite, '1 want to make it clear that I am conoerned wit.h the 
laws. Here in the Bihar and 'Orissa. Census of India, 1921, page 28, I find 
it stated that the number of births over deatlis for these 10 yearS' was 
1,91,000 and the rate of growth of the population was again only pre-
vented from being much higher than it aotually waa by emigration. Now, 
Bir even if my figures be incorrect, and the figures quoted by my 
~ Ul'able friend opposite be' correct, 1 do not see how the force of 
my a.rgument can be taken away by that fact? 

Before I sit down I must refer f;o the amendments that have bef3tt 
moved by'my Honourable friends; The. amendment of Mr. Ram 
Narayan Singh includes Chota Nagpur, the dis~rict of Sambalpur and' 
~e Santhal ~ar al1 ~ T ~ amendment of Yr.' B. pas includes the-
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~T ~ 01' SANTHA!. PARGANAS AS BAOXW.ABD TBACT. 6n. 
Chota Nagpur Division, the district of Angul, Sambalpur and the Santhal 
Parganas. I would accept the more oomprehensive Resolution of Mr. 
B. Das and vote for it although it is not very happily worded. In the 
last part of the amendment it reads: "to amend the Schedules of the 
Aot .cc r~in l . 'The Act,' I suppose, means the Scheduled Di&tricts 
Act for with referenoe to the context it cannot mean the Government of' 
India Act. • ,. 

The Honourable Sir Alezander Kuddiman: Sir, before this House 
?Ommits itself. to what I am afraid would be an unwise step, for it 
l~ alwa.ys unwise ~  pass a Resolution where it is unnecessary, I should 
hke to draw their attention to the fact that one of the motions on 
the paper, and of course I am not quite sure which will be put, refers 
to the wit,hdrawal of section 71 from certain districts. The difficulty of 
dealing with all these very widely different tracts in a simple debate 
has made it hard ,to keep the debate as olear as I,shOltld have liked. I 
may point out that section 71 does not apply to Chota Nap<pur. It does 
not apply to Sambalpur. Therefore, that part of t,he Resolution has· 
already been met, and I would suggest that the House should be, 
cautious before it adopts a Resolution recommendi,ng a. course which is· 
not necessary. I may also point out, to clear the iss~. there, that· 
in Chota Nagpur the laws are the laws passed by the Legislative Counoil. 
'J'here are no special laws in force in Chota No.gpur other than laws 
which have been passed by the ordinary Legislative Council outside 
cN'tain special tracts; and I believe that is the same in Sambalpur,. 
with theexooption of three zamindaris which are a third of the district. In 
the rost of the district-I dare say Mr. Aney will be able to bear me' 
out-the law: is the same as in the neighbouring district of the Central 
Provinces. So as regard!! the Chota Nagpur Division and Sambalpur I 
reall~' have a very smallcRse to meet. 

As regards the Santhal Parganas, the matter has been  argued at· 
considerable length and much interest has been displayed by :Honourable 
Members. I, shoulti at once like to say that I trust they do not think 
that the debate has been conducted in any other way than debates are 
normally conducted in this House. If anybody' has felt hurt on the 
other side by references to pleaders I beg they wIll accept my aSBurances 
that no one has any desire to deride' or laugh at that profession, a pro-
fession of the highest distinction. I beg that if any have felt hurt they 
'will treat it I am sure as used in debate much as the expression 
"sundried bureaucrats". I should beg of the House to regard these inter-
changes as "Pickwickian". . 

I was a little surprised when I heard my Honourable friend Mr. Sri-
nivasa Iyengar taking his line on this Resolution. It really was a very 
remarkable thing that Government should be attacked because the Gov-
ernment of India Act contains a. section regarding backward tra.cts. Ii 
was suggested that by the mere fact that we had. recognised there were' 
baokward traots in India. we were trying to get up evidence to show that 
India was not fit for self-government. Now, Sir, that really is rather 8 
poor argument. It . is the very existence of the power to declare ~tl  
backward that enables us to move forward at all. Surely . there 18 no-
one in. this House who seriously contends tha.t there are no backwazd. 
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tracts in India and that the state of civilisation is the same all over India. 
Do Honourable Membe,rs really believe that it would be possible. in 
oertain parts of the country, on our Frontiers and in many other parts, 
to extend the same political advance as is pOBSible in other parts of the 
(lountry? (Mr. A. Ranga8wami Iyengar: "Ask Sir Abdul Qaiyum. ") If 
Honourable Members really are prepared to argue seriously that the 
.state of civilisation in all parts of the country is the same, well all I 
-can say is that I am somewhat surprised. ' 

I was interested to hear my friend Mr. Srinivasa Iyengar observe 
that he had no use for historical research. I quite agree with him-I 
gather that he has none. Sir, I will leave him to his virginal isolation 
in that matter. I have 0. great respect for historical research, and his-
torical research demonstrates to the full the necessity of the policy that 
ibas been adopted jnthe Santhal Parganas. I would ask the House 
however to observe that I have no desire whatever to defend or attempt 
to defend the extent of the restriction. What I am here to defend to-day 
is the power to restrict, and I do contend that there is a case for special 
laws in theSanthal Parganas. What the measure of those laws may be 
is a matter that ought to be agitated not here but with the Local Gov· 
ernment. The only point I have to make here and to defend rea'lly is that. 

Mr. Joshi demanded from me to do two or three things, and if I may 
have just two or three minutes more, Sir, I shall attempt to deal brie:fty 
with th&m. Mr. Joshi always appears in this House as the champion of 
the oppressed on aU occasions. He says "What have you done with 
-regard to moneylenders 1" But when we ask him for his support on 
these matters 'we do not get it. Now, Sir, he said "What has the 
Government done? You say the M ahaian is rife in the Santhal Par. 
ganas; why did you not do something?" Well, Sir, we have done 
something and we did it fifty years ago. By ~,'ecti n 6 of Regulation In 
of 1872 it is laid down that interest on any debt or ljability for a period 
exceeding one year shall not be decreed at a higher rate than two per 
cent. per mensem and no coInlP0und interest arising from a.ny inter-
mediate, adjustments of account shall be decreed. It is laid down that 
the total interest decreed on it shall never exceed one-fourth of the prin. 
cipal sum if the period be not more than one year. I think those who 
have listened to me fairly will admit that those are Regulations which 
are a. considerable restriction on the orainary law of. debts in this country. 
I beg the House will listen to IDie on t1iat point with attention. ' 

Then it was said, what we had done to stop transfers? Raiyati rights 
are transferable only in 80 small portion of the district-about 250 squa.re 
miles-along the borders of Birbhum, Midnapore and Mursbidabad. In 
this area., which is inhabited mostly by Bengalis, transfers had been so 
frequent as to constitute a custom which had been recognised by the 
Government and the settlement officer. But later on the matter became 
80 serious that fint the local courts a.nd then the Go'\ternment found it 
necessary to declare all transfers not clearly covered by thp settlement 
record to be illegal. Therefore, in the greater part of the district trans· 
fers are forbidden, and in a particula.r iIract they a.~ only anowed if .they 
are supported by old recorda. I do bep: this BOUIe to approach this 
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TREATMBNT OF SANTHAL PARGANAS AS BACKWARD TRAOT. &73' 

Resolution, when it comes to voting, very seriously. 'It was not neces-
sary for me and I am not contending that all these restrictions are neces-
sary. But I do contend thnt this House will be very wrong indeed nnd 
would fail in its duty if it did not admit that powers of restriction and 
modification are essential in ,these tracts. 

IIr. Preald8nt: Order, order. The original question was: 

"'fhat the following RellOlution ,'be adopted: 
. This Assembly recommends to the Governor General in Council that he may 

he pleased to take steps to bring about the withdrawal of the SanthaJ 
Parganas District in the Province of Bihar and Orissa from the operation of 
sections 52-A and 71 of the Government of India Act, 1919, and 10 to 
amend tho Scheduled Districts Act, 1874, as to omit from it 'III-The 
Santhsl Parganas' occurring in Part III under the bead 'Scheduled Districts, 
Bengal' of the First Schedule of the Act.' .. 

Since which the following amendment has been moved: 

" That for the original RellOlution the following be substituted: 

• This Assembly recomml'nds to the Governor General in Council that be may 
be pleased to take immediate steps to bring about the withdrawal of the 
Chota N a~ ur Division, tbe districts of AngulI. Sambalpur and the Santhal 
Parganas m the Province of Bihar and Orissa trom the operation, of  .action 
52·A. Bub·section (2) of the Government of India Act, 1919, alld to amend 
the Schedules 01 the Act accordingly.' .. 

The question I have to put is that' that amendment be made. 

The Assembly divided: 

AYE8-S0. 

Abdol Latif Saheb Farookhi, Mr. 
Abdul Matin Chaudhury, Maulvi; 
Abdull"h Haji Kasim' Khan Bahadur 
Haji. 

Acharya, Mr. M. K. . 
Aiyangar, Mr. C. DUll&llwamy. 
Aney, Mr. M. S. 
Ayyangar, Mr. M. S. 881h .. 
Billvi, Mr. D. V, 
Chamaa Lall, Mr. 
Chettl,_ Mr. R. K. Shanmukham. 
Dall, Mr. B. 
DaB, Pandit NilBkantha. 
Dutt, Mr. Amar Nath. 
Datta, Mr. Srish Chandr •. 
Ohazanfar Ali Khan. Raja. 
Haji, Mr. Sarahhai Nemchand. 
Hyder, Dr. L. K. 
Ismail KhRJI, Mr. 
Iyengar, Mr. A. ~n. aB a i. 

Iyengar, Mr, S. rln ~ .... 
Jogiah. Mr. Varahagm Venkata. 
• Toshi, Mr. N. M. 
Kariar Singli, Sardar. 
Kidwai, Mr: Rp/i Ahmad. 
Kunzru, Pandit Hirday Nath. 

Lahiri 'Chaudhury, Mr. Dbirenc1r. 
Kata, 

Laojpat Rai, LaIa. 
Malaviya, Pandit Madan Mohan. 
Mehta, Mr. Jamnadas M. 
Misra, Mr. Dwarka Pruad. 
Moonje, Dr. B. 8. 
Mukhtar Singh, Mr. 
Murtuza Saheb Babadur, Magin 
Sayyid. 

Nayudu, Mr. B. P. 
Nehru, Pandit MotHal. 
Pandya, Mr. Vidya Sagar. 
PhookuD, Srijut. T&rUR RiMn. 
Prakasam, Mr. T. 
Purshotamdas Thakurdas, Sir. 
Rabimtulla. Mr. Fazal Ibrahim. 
Ranan.laya Singh. Kumar. 
Rang Behari tal. Lala. 
,Ranga Iyer, Mr. C. S. 
Rao, Mr. G. Sarvotham. 
Roy. Mr. Bhnbendra Chandrn, 
Sinjth, Mr. GayI' Pruad . 
S'ngh. Mr. Ram NaraVAn. 
Sinha. Kump.r Oonglmand. 
Sinha, Mr. Ambika Prasad. 
YU8uf Imam, Yr, 

• 

.... 
• 
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Abdul Aziz, Khan Bahadur Mian. 
Abdul Qaiyum, Nawab Bu: dahlbf.ada. 
Akram HU8sain Bahadur, Prince 

A. M. M. 
Allison, Mr. F. W. 
Anwar·ul·Azim, Mr. 
Ashrafuddin Ahmad, Knan Bahadur 

Nuwabzada Sayid. 
Ayyangar, Bao Bahadul' N. A. 

Oopala8wami. 
Ayyangar, Mr. V. K. A. Aravanludha. 
Bhore, J. W. 
Blackett, The Honourable Sir Balil. 
Clow, Mr. A. G. 
Coatman, Mr. J. 
Cocke, Mr. H. G. 
Donovan, Mr. J. T. 
Dunnett, Mr. J. M. 
Ghulam Kadir Khan Dakhan, Mr. 

W. M. P. 
Gidney, Lieut.·Colonel H. A. J. 
Graham, Mr. L. 
Haigh, Mr. P. B. 
Hezlett, Mr. J. 
Howell, .Mr. E. B 

• 

The motion was adopted. 

limes, The Honourable Sir Charles. 
Jowab,ir Singh, 8ardar liahadUl' 

Sal·dar. 
Kabul Singh Bahadur, RiBaldar.Major 

and honorary Captain. 
Keane, Mr. M. 
Lumb, Mr. W. S. 
LCnd881Y, Sir Darcy. 
Macphail, The Rev. Dr. E. M. 
Mitra, The Honourable Sir Bhupendra 

Nat.li. 
Muddimau, The Honourable Sir 

Alexander. 
Nasir·ud·din Ahmad, Khan Bahadur. 
PaddillOn, Sir George. 
Parsons, Mr. A. A. L. 
Rajah, Rao Bahadur 1\1. C. 
Rajan Bakhsli Shah, Khan Bahador 

Makhdum Syed. 
Roy, Sir Ganen. 
R.uthnRswamy, Mr. M. 
Singh, Rai Bahadur S. N. 
'fonkinson, Mr. H . 
Young, Mr. G. M. 

The Assembly then adjourned for Lunch till Twenty Minutes to Three 
of the Clock. 

The Assembly re·assembled ·after Lunch at Twenty Minutes to Three 
of the Clock, Mr. President in the Chair. . 

(Haji Abdoola Haroon was called on to move his Resoldliion 16 reauo-
tion of postal rates, but was absent.) . 

RESOL UTION BE IMPROVEMENT AND EXPANSION OF BANKING 
FACILITIES . .. 

IIr. Barabhai .... chaDd Ball (Bombay Central Division: Non-Muhatr.-
madlln Rural): Sir, I beg to move the Resolution which runs as follows: 

.. This Assembly reoommendll to the Governor General in Council that a CommiR. 
sion conAisting of a majority of Indian members with an Indian Chairman be appointed 
to investigate the present position of the banking irlstitutions, facUities and condi· 
ticms in India and to make recommendations for their iml;'rovement and expansion, 
with particular reference to the provision in adequate quantity and &ppropriate form 
of the capital or finance neceuary for the development of the ia4ultrlea and agricul-
ture of India." 

Sir, in moving this Resolution I would particularly drAW the attention 
of this Honourable House to the foot that in a lIense this' Resolution falls 
into two parts. Primarily what is Wlsnted is that an enquiry qe instituted 
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• 

The motion was adopted. 
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to study the banking position as it is to-day in order that \Ve might make 
an aU-round progress not merely in banking, but as a result of develop. 
ment in banking, in our industrial and ,agricultural life as well and in 
80 far as stress is laid here, in the Resolution, on the particular referenoe 
to .the provision of neces tl~  cllpita.l for industries and agriculture I should 
like it to be understood that it is not my intention to limit 'the scope of 
tbe enquiry merely to the industrial and agricultural requirements of India, 
but I would be quite willing to have it wide enough to include co-operative 
);,anking as well" though, of eourse, in this conneotion it will have to 
be Il'emembered that the lIubject of oo-operation WBS gone into by a Com-
mittee about 10 years ago, and if it is thought desirable to have a further 
enquiry into this aspect of the subject &s well, I shall have no particular 
c.1bjection. 

Coming now to the subject-mo.tter of the Hesolution. I would state 
that t,he paucity of necessary capital in this country has been a well 
mal'kod feature of its economic life for many years; 8S a ma.tter of fact, 
that question dates back to the days when educated Indians began to 
take flU interest in the econoI!lic life of theoountry. As early as 1890 the 
late Mahadev Govind Ranado, who, as you are ,all aware, WBS the first 
lndiun to study in 8 proper manner the various economic problems relating 
to India, in his addreBB b~f re the first Industrial Conference of 1890 
:stated: 

.. No fact in the economic condition of this country arrests more forcibl1 our 
attention than the contraat presented by the hoards of unuaed cafital stored up In the 
vaults of the Presidency and other exchange banks and the high premium Govern-
ment seclll'ities command on the ODe side and on the other the utter pal'alysis of 
industry in rurAl India due to the poverty of .the resourcea of the clB88811 en,aged 
jn the production (If wealth. It would appear as if some impenetrable barrier mter-
.cepted the overflow of wealth and barred the channela of communication between the 
I"8servoirs of capital 'and the parched fields 0," industry dried up for want of the 
'WeAlth-bearing and fertilising moisture." 

This want of communication between the oapital of this country and its 
.industries has been so remarkable a feature that it has been touched upon 
,at praotically every Indian Industrial Conferen.ce that has been held since 
the first one of 1800, and pointed attention W8S drawn to the subject as 
late as last Christmas in Calcutta when the Indian Industrial and Com-
,mercialCongress el~ it~ sitt~n s, As a matter of fact I should 88y 
here that my ResolutIon IS mamly based upon the recommendation made 
·b:r t?is C n r~ss in a resolution, a~Bed b~ it during its si.ttinga. That, 
'SIr, IS the feehng of the non-offiClal mdustrlal  and commerclll.l community 
·on the t;ubject of. Indian banks. That an inquiry was necessary has bee~ 
admitted by a number of Commissions upon whioh eminent indians Bat 
with their non-Indian colleagues. The Chamberlain Commission OD Cur-
rency recommended in 1914 that an inquiry should be instituted. 'Ibis 
'subject was taken up in greater detail by the Industrial Commission wh() 
reoommend the following procedure. They state i 

.. We ask therefore for the appointmMt at the earliest possible date of an expert 
'Committee to consider a~ add.tl4?nAl ba,nking facilities are necessary for the initiAl 
and for t.he clU'rent financmg of mdustrles, what fOl'lll of Government a •• istance or 
'Clontrol will be required tc> ensure their extellllion OIl IOUnd lines al widely B8 posaible 
-throughout the country and ~et er they' .hould be of provincial or of imperial 1COp8 
'01' whether both these forml might not lie oombined in a group of institutions working 
qether." • 
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[Mr. S61'abhai Nemchand Haji.] 
T ~ We1'e the recommendations of the Report of the Industrial Com· 
mission. In this connection I should like to w,o.w the attention of the-
House to the paragraphs added to the Report on this subject by the 
Honoura.ble Pandit Madan Mohan Malaviya. It ,is neOI¥lS8? in order that, 
we might' fully appreciate the importance of what I 18m gOIng to read out 
now that we should tnIce into account the-atmosphere in the business· 
world of JndiJa. immedia.tely preoeding the reoommendations of this Report. 
As you nre aware, in the period immediatdy preceding the one in whioh-
the Report was' written came the bank failures in' India. I do not propose' 
in 'the course of my speech this aft,ernoon to raise the question as to. why 
the banks failed. I think I owe 'it to the House t·o make it clear now 
that we are asking for an enquiry into the banking problems of India, 
and if there has been failure that failure has not been due to the inherent 
inefficiency of Indian banking organizations or of Indians in the manage· 
zrient thereof, but it has been clue to various circumstances which have 
been summed up !>hortly by the Government Committee appointed in the 
Punjab in order to study the causes of these failures. The Committee,. 
tiS a result of. their inquiry, found: 

.. All the evidence produced hefore us insisted on the want of husinea knowledge 
and experience in company promoters, managera and staff as a. primary cause of failure. 
There are few competent managers eit.her of banks or of industrial concema; COMe· 
qently egregious blunders were made and 80me of the so-called di8honesty seems to us 
very like ignorance, much of it was due to anxiety to cloak losses." 

This ignora.nce was no doubt inevita.ble in the early period of bank flota.-
tions in this country. But let U8 no more hear either in this ROUM 
or outside of the motives which -are behind the activities of Indians in 
the development of their banking organizations. Before I flnish this 
subject there is one thing I would like to draw· attention to, and that. 
is the summing up of the Committee in conneotion with the QllBiBtanC8' 
that should have been afforded to Bome at least of· the Indian banks 
in those days by other banks in this oountry. The finding of this Com· 
Jllittee on this subjeot is ra.ther inter8'ltiDg and with y01D' permission, Sir~ 

I will quote it: • 

.. Speaking generall,y, our feeling i8 that the collapse can be referred to two funda-
mental causes, the inexperience and the defects of the machinery inevitable to the 
starting of every new venture, and secondly a lack of palliation or remedial action 
Buch as a Oovemment. 01' qvmi-Govemment agency tha.. i. State-lUpported provincial! 
b~nk, might su l .'~ 

I hope after these findings of such an authoritative oommittee &II the 
~n b Inquiry Committee it will no longer be necessary in future for 
Indians to complain that at critioaJ moments jn the lives of their com· 
mercial ventures c e~t or Government agenoies miled to come to 
their rescue. Thut much. Sir, with regard to the Industrial CommisFioD' 
nnd its strong rec rnendl~ti n that Q banking inquiry should bt) :ustituted. 
Following t.hls we find in the proceedings of the lRst Imperio I Legislative 
Council" n· Resolution by the Honourable Rao Bahadur B. N. ::iarma., now 
Air N nrsuli~ . Sarmll, regarding the organization lind development of· 
the banking system of the country. In thi!> Resolution. Sir NnraeimhR 
Sarmu asked for a committee to stuqy the Bu6ject and to recommeriti' 
measures needed for orgflnizing Clnd developing the banking system of', 
the country. The importance of this e~ Iuti n lies in this fact, Sir, 

• 
,./Il!.'· 
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,./Il!.'· 
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;that on behalf of Governmt'nt it WAS atated by the Honourable Mr. 
Howa.rd-I am '!luoting aia ~ac.t words: 

.. The Government are reaciy to agree. "..ol far as' industrial banking goes. that· a 
Committ.ee should be appointed. lb. composition has not be.~ considered, and t a~ 
will have to be t:arefully tkougla out. It was proPQBed that It should be an expert 
Committee. The GovernDient are quite ready to make such grant as may be nocesury 
for that purpose. It • 

This was, Sir, in 1919, and yet that Committee for which praetioally 
,everything seemed to be ready has not yet met. Not batHed by the in-
·difference of the Government on this subject, in 1928 the HoriourRble 
Mr. V. G. Kale moved in the Council of State a Resoilltion as follows: 
" This Council recommends to the Governor General ill Council that. he should be 

pleased to give effect at a8 early a date as practicable to the recommendation of the 
Indian Iniustrial CommiSSIon relating to an inquiry at the hands of an expert Com· 
;mittee of the question of industrial finance :md industrial banks. to 

Thill motion, Sir, was adopted by the Council of State, and yet no action 
Beems to have been taken. It appears., Sir, that it hus been-owing to 
what reasons I do not know-always the intention of the Government to 

s~ ne an investigation into this subject. Whenever they Ilre very 
hard pressed for 0. reply, I know they give a guarantee, 8.S they did in 
1919, that an inquiry will be instituted immecUately, Bnd depending upon 
the fact that public memorios are short, they relapse into inactivity 
'(Henr, hear) until after three or four years some Member of the House 
"moves a Resolution. Then the promise is repeated and again nothing is 
done. But this subject has recently come to a hend, and I hope it will 
not he possible for the Gove.rnment Benches, and I hope the Honourable 
House will make 'it difficult for the Government Benches, to postpone 
Iln~' longer the consideration of this most important economic subject. 
When the External Capital Committee was a.ppointed, aa I have said 
'before, the subject came once more to the forefront, and all that. I seck 
now is to suggest to the Government that the course recommended by 
the Extel'J).al Capital Committee, of which the Honourable the Finance 
Member was himst¥f flo Member:. should be adopted. The External Capital 
Commi.ttee, in going through the v'arious 'aspects of fohe question of foreign 
:capital in India, found that India. a,lready possesses a. 18l'ge store of 
potential capital, but muoh of 'it is unproductively looked up in bullion 
·and jewellery. As a general principle we should like to emphasize that 
the real solution of the problem-tha.t is the problem of liquid money-
lieR in the encouragement of Indian investment and the development of 
Indin's inteJ:'D.al capinal resources, and in order that the internal resources 
·of India may he developed, t,he suggestions put forward before this Com-

s P.x. mittee were considered by them Bnd they made recomull'lldll-
tion6 in connection with these suggestions. They say: 

.. Many suggestions have been received by UII for the development of the internal 
'c:apital of the country, but they are ~enerall  of a technical character and would 
'require dptafled expert examination before any opinion could be offered AI! to their 
practicability. eo-oraination i. requirea an'd a general survey should be un4ertaken 
to' show what 'the position actuany is ana in what fields further progress can be 
effected .•• 

"This is e act~  \'Ibatmy Resolution seeKS to do. In the course of their 
l'ecommenaation the External Capital COlJUlllttee suggested tha.t before an 
-aU-India enquiry was instituted, the Government should gather t1ie opinions 
-of the different Governments in the QOlJ!l!.try as also the opinion of the pubUo 
tn pnenl. 'Now, fortunately for me .. all t ~se QpiniolS' have been received" 
by tlle Government and tbey were laid before this House about 8 qr,..!O 
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days ago. Now, I maintain, is the time when 0. Committee should be' 
appointed beca.use DOW you ha.ve got wha.t the External Ca.pital Committee 
suggested you should obtain before you set forth upon an enq .. iry. YoU" 
ha.ve the opinions of the different Governments; you' have the opinions of 
the Imperial Bank of Indio. and of various publicists who Me interested in. 
this subject. It should no longer be possible to SBy now that postponement 
would further the economio interest8 of India.. As 0. matter of fnct, Sir, 
from quite an unexpected quarter I ha.ve found support for the recom-
mendation which I propose to make. I find in thc published volumes ot 
the Royal Commission on Indian Currency and }<'inance, Mr. Strong, the 
American expert, Governor of the Federal Bank. who gave evidence before' 
the Comoiission, sta.tes-and I would particularly draw the Iltt~nti ,n of 
this House to the fact thnt he was speaking in connection with the ques-
tIon of a Reserve Bank in this country: ' 

.. In considering the suhject of banking in India, I would like to describe lint my' 
feeling about the general principles which apply to the reorganiilation of hanking as, 
distinct, from purely monetary problems. I would liken it, if you please, first to the 
oonstruction of a foundation for II. super.truoture, and the foundation for II central 
banking Bystem in India to my mind must, he carefuny introduced among and inter. 
woven with the eXistUlg banking practices, the e istin~ customs of bUlines8, the' 
e!(istillg methods of Government ill managing its fiscal affaIrs and the existing business 
tha,t India conducts, but that it sh(luld not be applied, as was done to a considerable-
extent in America, as a BOrt of forced readjulltment of methods, If this foundation· 
upon which tho superstructure of a great bank of i8sue is to he ereoted in India is, 
not a secure one, if the concrete, in other words, has not had time to set and the com-
pleted superstructure is built upon that foundation, tbe superstructure is liable to' 
weaken, settle and possibly crack or fall." • 

It is therefore neces!o'ary now that we are going to consider shortly the 
question of the establishment of a Reserve Bank, to my mind before we' 
commit ourselves to any policy with regard to the "Reserve Bank that w'e' 
should ha.ve at least, if not a thorough establishment of tlie banking industry 
in India, at least an investigation into the possibility of a thorough estao-, 
1ishment so that we might not have in banking what ewe have got unfor-
tunately on the administrative side, namely, a top-heavy machinery" 8' 

Reserve Bank for six Indian banks'! This subject was largely discussed at 
the time when the Reserve Bank Bill was circulated" for opinion, So I do-
not propose to take any more of the time of the Hoose in connection with-
that subject. But I would strongly urge upon you the necessity of having 
the proper foundations laid by toe development of Indiil.n ban in~ for the-
construct.ion of It superstructure of the Reserve B'ank in order that the buila~ 
ing may not in future cracK or fiiR 

That much, Sir, with re~ard to the A1l((gestioDS made from va.rious' 
qUllrteri! to the Government of India as regards the appointment of B Bank· 
ing Enquiry Committee. Now tile question that next A.rises is, what e act~  

Is. it ,that this Committee is going to do 7' It has, I beg to Rubmit, A. vast 
area. toO examine and most far.reaching conclusions to recommend. As my 
Resolution suggestB'. the enquiry sliould' eXAmine t,he banking institutions, 
the ~ankin  facilitieA and the banking conditions in this country, A.11d recom-
mend measurp.s to develop them. Now the bR,nKing jnstitutions of, tliiil 
oountry , may, be divided into six main divisions. First ot all' J would put 
the IndiBD joint st6ek banks. r;econdly, tlie eJ c1ian~ ban1ts, tliii'dly. t~e 
• indultrial bankll. fourthly tile ,co",operative Banks, flfthly the a~icu tU1 a.r 
banks, a.nd finally tie indigenoUB ·llanKs, or rattier, the indigenous banker .. ~ 
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These six fonn to my mind a complete whole, in so far as the existing 
Ipdian banking institutions are concerned, Qnd a. little glance at each one 
of them will, I om sure, convince this Honourable House that an enquiry 
is required if we are a.t all to develop aJong sound economio lines. Let us 
first of all examine the question of Indian Joint Stock Banks. I have jUf!lt 
got a feW' figures to snow how very backward we are in connection with 
banking in this country as compared with other ~ untries. We find that 
this large country with its huge population has only 850 banks including 
their branches as against Australia which has 2,500, Cmado 4,000, Japan 
6,000, the United Kingdom, approximately, 9,000, and the United States 
of America 35,000. ,The mere number, the smallness' of the Indian figUl'e, 
is sufficient to indicate very strongly that there must be something really 
the matter with the Indian banking organisation, ,and that' some RCtivity 
was necess'ary if any development W08 to take place. The picture, Sir, is 
equally 'disappointing if we look at the ngures of the deposits of these banks 
or of their cash balances, I do not wish to weary the House with a long 
arra.y of ngures, but the figures t,o those ",\ho are interested are available 
in the Statisticol AbstrRCts and other blue-books publh .. hed by the Govern-
ment and would make some very l~s e reading, wholesome in .the 
sense that it removes all pre-judgment that some of us' might have with 
regard to all being well with the banks in this country. I find from a study 
of the figures that we are really nowhere and it is only in order that we 
might get some place in the hmking world that, I recommend an enquiry 
which will investigate the problem and Buggest met,hods for such develop-
ment. 

That much, Sir, with regard to the Indian banks, Now as against tha.t 
we find thnt the exchange banks in this country are doing a very good 
business as is shown by the fact that, in 10 years their number hRs grown 
from 11 in 1915 to 18 in 1924. And these bRnks have increased their 
deposits in India from 34 crores in 1915 to 71 crorofl in 1924. At the same 
time I would mention that so fnr as their cash ·balances in India are con-
cerned they showed in 1915, Rs. 8 crores as agajnst 16 croros in 1924. This, 
Sir. is the progress· made by these exchange banks within a space of 10 
years. As' against that what do we find with re~nrd to the joint stock banks 
about which I spoke a little while ago? Now. here I particulnrly keep the 
Imperial Rank out because I want to put the position of the Indian joint 
stock banks as ngainst the exchange banks operating in this country. In 
1915 the deposits' with the Indian joint stock hanks were 18 crorcs md in 
1924 they rose to 52 crores; but even that figure of ti2 crores is nothing as 
compared with that of 71 croros in 1924 in the CRse of the exchange banks. 
As regards the cash balances of these Indian banks we find that they bad 
ORsh balances of 4 crores in 1914 Rnd of 11 crores in 1924. There has no 
doubt been some progress hut 1\ progress at such a. snail-like speed that it 
would take us generations before our banking ever becomes in itf.' size My-
thing like the banking of, the countries whose figures of banks and their 
branches I have quoted. • 
Than much with regard to the e c n~ banks. Coming now. Sir. to 

the industrial ,banks. I find that there is.' hardly an indulltriRI bAnk in this 
country worth naming. So that it is a very sorry picture indeed. ~ 
oase of' the other l n~ter  credit banks. 8S r may calI them, ill not. .~te 
so bad. There are a few agricultural banks. and, 4S a re&'UJt of the actiVIties 
of the Committee r mentioned before, there is a fair number of co-operati.,.e • • 
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banks in this oountry, but their number and their deposits in view of the 
area they cater for are so meul:. ;; that 1 am sure no one in this oountry 
will be r.atisfied until something has been done to change the present sta.te 
of affairs. 

Lastly, Sir, I oome \0 the indigenous banker who looks after the trade 
and commerce requirements of Q large part of the oountry out who is so 
utterly ignored by the Government that it is not {Iven possible to get from 
the statir.tios published the figure with regard to the number of t e~ 

bankers in existenoe. No doubt onoe in ten years the'census gives us the 
figure of the num.ber of men who are ,engaged in the business of banking, 
er.tablishment 'of credit,' exchange and insuranoe. Here, Sir, is 11 subject 
that should draw the particulur nttention of the Committee I suggest, and 
I think it is high time that something should be done in order that these 
bankers might be regarded in 11 capacity which will make them more useful in 
the eoonomio system of the country. As a mutter of fact, Sir, from the figures 
that I looked up from the last Census Report, I find that the number of 
these bankers is dwindling Ilnd that too a.t a rapid rate,; the fall from 1911 
to 1921 has been one of almost 18 per cent. Now, it is to my mind rather 
It'erious that these men who conduct or help to oonduct the internal trade 
of the oountry should have their numbers diminished. The External Capital 
Committee in oonsidering the question of the indigenous banker seems to 
my mind to imagine that this indigenous banker .is not likely to have any 
important place in the future economio Bcheme of the country. As smatter 
of faot to my mind he is the one banking asset we have' got in this oountry 
and that not merely should nothing be done to wipe him out, but that 
measures should be taken-of course it will be for this Committee to suggest 
what these measures should be-but I do feel very strongly that measures 
should be taken in order that the indigenous banker may' come int.o his own. 
Some sort of a scheme of co· ordination with the other banks should be 
adopted by which the present day mahajan or Bowcar should be enllbled to 
('ast off all thl' ethicul or rather non-ethical ass i lti~s that. go with his 
nume nnd to take his proper share in the banking soheme of this country. 

So much. Sir, with regard to tho existing blUlking institutions in this 
country; a.nd now I will come . 

Jlr. Prelldellt.: The Honourable Member will agree that, consideriD,f; 
the importanoe of the subject slld considering also the fact that he l~ 

making his maiden speeoh, I have allowed }lim suffieient indulgeneu. ~ 

will now bring his remarks to a close. ' 

JIr. Sarabh&1 lfemcha.nd BaIt: I t,lbaU pr,eacntly dQ so, Sir. With regaid 
tr the banking facilities and the banking conditions which, the Hesolut,ion 
recommends. shoulcl be examined by this Committee, I am afraid as the 
subjeat is rather technical and as my time is up, I do not propose to go 
intova.rioull teclinical matterS connected with the olearing-house facilities, 
deposii faoilities, inv(lstmentfacilities land 80 on. But before I sit dQwD 
with 'lour' perm i KRion , Sir, I would 'like to draw paTticulor atteQtion of 
the Houlle' to the faot that the Resolution wants J,he nersonnel of ·the 
Comniission to consist, of a.n Indic majority' with an Indian Chairm&n • 
• It B.hould not be neeee.sly' for' ma 'toput . m. uoh .tress on' 'thiSo&ubjaot,· 
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:because the feeling of this House on this matter is well known. It is not 
that we want to be paroohial in the treatment, or rather in the study of 
a subject of such a technical nature as the present one. It is no doubt 
,necessary that we should have foreign help, and we will gladly welcome 
it. So far as we are concerned, we do not mind whether the help comes 
from English experts, American experts or even Continental experts. 
\Vhatever and whoever the experts are, let them come and work in tillS 
country as colleagues of their Indian confreres but under un Indian Chair-
lnRn in order that we might keep the spirit of tho CommislSion national 
in outlook, and, I am sure, Sir, that it is not for the BI'Dches that have 
insisted upon the British spirit in the serviCes-and tha.t is the only 
justifieation for the steel frame,-it is not for those Benches to say that 
t\ Resolution asking for an Indian majority and an Indian Chairman asks 
f'or too mueh, I am quite sure, Sir, that oonstituted as I suggest, the 
'1 ,~ issi n should be, the 'problem of Indian banking will be ·solved in a 
ma.nner which is likely to result in the best interests of IndiR. With 
·these words, Sir, I beg to move the Resolution standing in my name. 

Dr. L. K. Hyder (Agra Division: Muhammadan Rural): Mr. President, 
1 may say at the very outset tliat I have every sympathy with the lteso-
lution which has been so eloquently moved by my Honournblt' friend 
Mr. Sarabhai. ~, has surveyed the whole banking position in a. very 
masterly manner. But while I do say these thing", Sir, I must point u~ 

that the inquiry which my Honourable friend demanus would not be, 010 
far as we are concerned, of very great Ull'e, unless we know first of all 
what another mquiry has got to say about this matter. I rrfer to the 
'(,8Ise of agriculture, which is the premier industry of India, whether you 
judge it by the size and wealth of the industry or whether you judge it 
by the tota.l number of people oo.gaged in it or whether you apply to it 
:any other criterion which could be applied to any industry in India. 

Now, Sir, as I said, I have very great sympathy with the Resolution 
whieh has been mo\red by my Honourable friehd, but I have to point out 
here that so long as that inquiry which deals with agricultural fillunce is 
not concluded and hail not reported on thitl particular mutter which will 
t:gure very largely in such an inquiry as the one suggested by my Honour-
able friend, I thinlt it would not be wise to procel'd in the direction llldicated 
'by my friend. Well, Sir, ~ have been interested very much in the speech 
-<ielivered by my fri('nd in regard to the indigenous bnnker, and I must 
I>a.y that I am very milch obliged to him because he has clellred up thC' 
~l a for me a·s I really wondered what the equivalent. of the indigcnOlJr, 
banker would be whether the Indian monevlender or the Indian BO'UlcaT. 
And side by side he referred to another aspect of the matter which 1 
think will receive the sympathy of every man who feels for the ngrieu]-
tural masses of India, and that was the-co-operative sid() of bnnking. 
Well, Sir, if there "is B diminution, as I hope the words of my frioJld WIll 
"turn out 'to be true, 'and if the statistios are correct that there is It steady 
-diminution in the number of indigenous bankers,' I 88V it is a matt,('r lor 
~ n i'atulati n that there is such a diminution in number. '.I~, on the 
;other hand therei1! an increase in the co-operative facilities which a~ 
'irithin the'l'each of 'the agricultural ehtuca <if India. I say that that i., 
11 matter for congratUlation again. I ·do not think' mv friend WSlI quit'3e 
"ightwhm he was comparing t ~ development of banking in this country 
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r.s measured by the total number of branches established because there :" 
another side of the matter also, that the banking facilities exist for tr/lode· 
B1ld . industry and agriculture, and if these three,. trade and industry and 
agriculture, are undeveloped, it is no u~ having ooy number of banking 
facilities because you will only be increasing the risk and retarding the-
movement which my Honourable friend has so much at heart. 'fhere 
are different provinces in India, Sir. and I may say, Sir, that some of the· 
provinces are far ahead in this matter. I look at the face of my Honour-· 
able friend, Mr. Rangaswami Iyengar. Now, Sir, Madras might con-
gratulate itself on its co-operative credit system. My friends from the 
])unjub, Sir, also are to be congratulated on trying their best t,o eliminute' 
(.r rather to make the Indian banker give adequate service in an approved 
manner. They have done that, Sir, in theso two provinces. But I was. 
saying that you cannot judge it merely by the test of nWllbers, because, 
even though my friend has pointed out that thero has been a. diminutioJll 
in the number of indigenous bankers, still tho bulk of 'the finance is 
Rllpplied by t,he indigenous banker to the Indian agriculturist. My menu, 
Mr. Aney, who knows quite a lot about his part of the world, mus,t know 
thst in that part of Berar from which he comes sometimes this finance· 
is supplied by the Indian landlord or the Indian banker by advancing 
4 oandies of cotton seed and getting 2 candies of cotton; and that, 
measured in money works out to a rate of 200 per cent, WeU, Sir. in '!l0' 
for 6'B the developmpnt of co-operative credit facilities in o.griculture is: 
driving out the indigenous banker, I was saying it is a. matter on which' 
we can feel pride. And with regard to the queEltion raised as to the' 
desirability of instituting an inquiry into the matter, I say that where we' 
have waited so long we ClBn wait still a few months more in order to t,aka-
adequate stock of the facilities so far available and the remedies that' 
will be suggested. 

Mr. B. DII (Orissa Division: Non-Muhammadan): Sir, two economists: 
of this House have already taken part in this debate; we had tw<> 
different points of view placed before us. It is high time that a layman 
intervened in this debate and brought forward the layman's point of view 
in connection with the banking problem and the banking question ill' 
India.. My friend, Dr. Hyder, who is 0. member of the Agricultural Com-
:nieMon, asked us to wait a. few· days more, a. ,few months more, till the-

. Report of the Royal Commission on Agriculture is published, and then we-
ran go into the banking question. As far as I remember. the Royal 
Commission on Agriculture has nothing to do with the real agrioulturists 
ttf the country. It is meant for the exporters and for the ver:v large 
farmers that may spring up in future in India. It is not meant to do-
anything for the agriculturist clatlll,-the masse&-and I do not, know 
bow far our waiting to read that Report will help agricultural bankin;:;. 
We h,(love waited too long and to let you know how long we have waited" 
'for thIS inquiry committee on banking in India I will just read an extrBC,' 
from my Honourable friend Pandit Madan Mohan Malaviya's not,e which 
he attached to the Report of the External Capital Committee. My friend 
Mr. Haji juSrt now told us that the Indufltrial Commission recommendt'a 
in 1918 that such a banking inquiry committee 'should he appointed. 
Thereafter Sir Nsrasimha. Sarma movecl R Resolution in the LegislatIve 

. Council in 1919. In the note which my. Honourable friend Pandit MadllD 
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Mohan MalaviY8 attached to the External' Capital Oommittee's Report 
he sa.ys:-

" It is a matter for real regret that Dotwit.hst.anding th. weighty recommendations, 
referred to above, this qnestion has not yet received from Government the attention 
which it so ohviously deAl'l've.. Nothing more vitally affects the welfare of the people .. 
of India tban the question of the healthy growth and expansion of national commerce 
and industries, and nothing is more urgently needed to make that growth poBsibl&, 
and to sustain it than a acund system of national banking and finance, which should 
take note of and J;lrovide for the financial needs of the people in' aU important branches 
of' their commercial and industrial existence.'-

I think it is most opportune that we should discuss this matter to-da.v 
because the Currency Commission has recommended the establishment of' 
8 Reserve Ba.nk with a. subsidiary bank known n,s·,the -Imperial Bank for" 
the country. If those two banks exist I do not know if t.he Government-
will ever set their machinery going to form a. State Bank to finance the 
industry and agriculture of this country. So it is opportune that we 
should give our mandate to the Government that, they should have sucb,:' 
It banking committee, and that this committee's decision should be taken 
into account bef{)re this HOllse comes to any decision on the formation 
of a Reserve Bank or a Central Ban}t for India. Sil'; as everybody knoW'S" 
I am not in love it~ the Imperial' Bank of India. 

Mr. oTamnadaa II. lI.hta: Is it in love with ~ u or not? 

111'. B. D&8: I do not care it it is not in love with me. I Rm not in 
love with it. My Honourable friend, Sir Purshotamrlas T n~urd 'l. in his 
able minute of dissent to the Report of the Royal' Commission on IndiaD' 
Currency and Exchange, ",hUe discussing the suitability of the Imperial 
Bank of India, says: 

.. It ill said that if the Imperial Bank is developed into a Central Bank • the country 
would lose the benefit of, the elaborate and wide-spread organisation which has been' 
set up t, r u~  the length and breadth of IndIa to make available to the communit, 
the increased oommercial banking facilities which are '0 urgl'ntly needed and to asaist 
in fostering among the people as a whol. the habit of' banking and investment'. 1-
do not think that thil necessarily follows; it is only 'necessary to mention the model 
of the Bank of France, which successfully discharges hoth the functions of a Central 
Bank and those of • the initiator of banking facilities' through more than Bix hundred" 
branches. It is admitted that in India. none hut a Stnte-aid.d bank has either found" 
it possible systematically to develop branchea, or is likely to he able to do 80 in future. \. 

As I said, I am not in love with the Imperial Bank of India, ;\'et I 
t'ntirely agree with the observll:tioDs of my Honourable friend Sir 
Purshotamdas. The Imperial Bank to-day has a network 
of brllJlches all over the country and if it likes it can afford facilities to 
the' agricultural and co-operative banks and ot,her limited banks in the 
country. In the meantime the Government propose to a ~ another 
bank, the Reserve Bank, in whieh wioll be locked up Rs. 400 to 500 crores 
to be spent as they like, and where does then the development of industry 
,and -agriculture come in? 

My Honoura.ble friend, Dr. Hyder. said that there has been Romethmg 
going on in co-opera.tive agricultural banking. I have got the stn.tiFticFI )f 
1923-24. It shows that something has been done, hUt the Madros GOV"-
ernment saY' that on'1y 1·48 per cent. of the people-I' wi11 just quote what· 
they Bay: 
.. Only 1'46 per IltInt. of t.he lIOpulatioll an memliel'l 01-the coo(lperative aocieti ... -

'if we con.ider the rural population only l'S per': CIt IIt~ • .... • •• 

Dr. i..' E. JlJ481': Multiply ib by 5. 
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• r. B.DII: Let it be 8 per cent. Is that enough? What is the 
capital invested in these banks? Rs. 46 crores inoluding investments and 
everything else. Does that satisfy the SOO millions of the people of India, 
leaving aside the big capitalists like our Honourable friends, Mr. Cocke, 
fir Purshotrundas ThakurdQi .and Mr. Haji? The agriculturists are 270 
millions in India, and how much money is needed to develop their agri-
.. cultural resources? 

I was reading that very interesting. book by my Honourable friend, 
Mr. Calvert. He is n'Ot hero, but he is a member of the Agricultural 
Commissiol1. I hope he will bear in mind what he wrote in tha.t book. 
He said that co-operation is the watchword of development of agriculture 
In any country. If that is 80, the State ought to come forward and found 
sufficient co-operative and agricultural banks so that people ma.y not be 
at the mercy of the moneylender and the Bowcar. We know what these 
f,oor people pay.? Every villager pays 24 to 86 per cent. interest while 
our money is locked up in the Imperial Bank of Indio. and the Imperial 
.Bank does not pay any interest to the Government or to the tax-payer 
and it handlos money annually to the tune of Re. 400 crores and enjoys 
the credit thereof. I will just quote an interesting passage from the 
Report of the Royal Commission on Indian Curren~  and Exchange on 
this. 

"The fact that Government balances held with the Imperial' Bank in IndP. hore 
no interest, while funds held in London could be employed remuneratively 'in the 
money market;> appears in the past to have led at times to unduly large accumulations 
"f funds in London." . . 
. What happens? The Finance Member and the Govornment of India are 
· only interested in maintaining the machinery of Government. They want 
to ~ llect certain ta.xes and to spend them on the administrative machin-
·ery ·of the country. They have no interest in developing the resources of 
the oountry. So, there is that Imperial Hank, myoid friend, where all 
the money is deposited and if anything cannot be Q£)posited, it goes to 
London so thnt my' Honournble friend Sir Basil Blackett may manipulate 
it and get a little interest from the London money market to maintain 
hlB surplus Budget. But who thinks of the poor agriculturist, the· poor 
tn..,<-payer? You have ail their money and the State up to now has not 
·devised any menns to give State aid to the industrial and agriculturaJ 
, development of the country. On the other hand, what do we find? When 
the Indinn  hanks failed the. State never enended any h,elping hand to 
them. Hecerttly no doubt we have an instance where the Imperia.l Bank 
wound up a. .·cert8in concern,namely, the Alliance Bank. But when the 
Peoples' Ba.nk and a Rankin Bombny-I forget its name-(An Honour. 
· able Member: "The Specie Bl\nk") 'the Specie Bank failed, the Govern. 
ment gave no help and ,mowed those Indinn.managed banks to be wiped 
· out. The Sbate·fe1t no conoern in Indian banking then. That is not the 
right .function of the State. The State must function 9()that the State 
helps the banking institutions already existing Rnd also helps the agricul-
turist populat.ion and the rurBlpopulntion by building up co· operative 
· banks. I ha.ve seen the report to which my friend Mr. Ha.ji referred re-
· garding co-operati<on but the co-operative societies are doing very little 
work. The financeB 8t their dispoBal are very little. They borrow money 

.~fr  the Gcrverllmelit at "6 'Per cent. and loan out ,t g per cent fQ1d 12 per 
-..iOent. while the 'Imperial 'Ban1t gM* 811 ·oilt money·IQf'"nQ'thiDj. ft the 
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State works in the interest of the people it ouglft to finance these co-opera-
tive banks and agricultural banks, so that the agriculturist may get his . 
money at a. low rate of interest to cultivate his land a.nd mone'y may be' 
available for the development of the cottage industries. It is highly essen-
tial that we should, have a committee to inquire into the banking system 
in India and b(lfore the Reserve Bank comes into existence we must have' 
a proper banking system in India. 

My friend' Mr. Haji said that we might have Continental experts but 
Continental experts, like Continental steel, might depreciate, so I would 
advise only British steel and British experts r 

Kr. B. G. Oocke (Bombay: Europban): The Honourable Member who, 
ha.s just Bat down has given us a. very interesting discourse on banking. I 
gather that he is neither 8 \.' ~ r't r nor a shareholder of the Imperial Bank. 
He seems to think that theh) is a. great field for development for the . 
Imperial Bank and possibly if he is Bsked to join the Board on some 
occasion he may be able to carry into practice what he has said but I am ' 
afraid he will find most of his ideRs when he comes to carry them out are 
Dot practical. Of course if the Reserve Bank comes into existence, the 
Imperial Bu.nk wiJI become more of a commercial institution and it will 
have possibly more inducement and more inclination to develop in com-
mercial directions. Neither the Imperial Bank nor any other Bank is Ii 
philanthropic institution and it is no good opening branches in all direc-
~I n , if they are going to be a heavy burdl'n on the working of the Bank. 
It is well known that the Imperial Bank has opened over a hundt;ed 
branches in the last five years and it is equally well known that those 
branches are not likely to pay to any extent for somecoDsiderable time. 
n the Imperial Bank were to launch out still further with village banks, . 
and so on, it would have to be heavily subsiliised to do so. Possibly that 
is the idea of the Honourable Member. He wishes the Imperial Bank to 
be subsidised by Government more than it is already, that is to say, it is 
subsidised at present in tha,t it gets Government money free of interest. 
One has really got to distinguish in a discussion of this sort bet,ween the 
, agricultural bank and-the commercial bank. The c erci~l bank is really 
needed in a town of some size and commercial development .. 

Well, the Mover of this Resolution referred to the serious happenings to· 
banks in 1918. I saw somethinj:{ r the banks that failed at that time and 
my investiga.tions into the. aft'·· '~ of Reveral of those banks revealed the 
fact that up to that date very litt.le was known about banking manage-
ment so far as those institutions were concerned, and they failed because 
they were unsound, they were badly managed and they were far too much , 
familv concem!!. One particular bank I remember had about half a dozen 
large' advances all made to concerns which were very nearly related to the 
bRonk itself; that is to say, the directors of the bank wero dirf!ctors of t.he 
nrious borrowing companies, /lnd 80 on. Well, development of banking 
in that direction puts back the clock of banking a good many years and we . 
'do not want banking to go forward unless it is actually on sound lines~ 

Whether the Commission which the Resolution recommends is necel. 
~l1r  or desirable Itt the present time is a very open ue~ti n. Person?lIy 
Tam inclin{,d to Itgree with Dr. Ryder t,hat the da~' of Ilppomtmenj· ('prtamly 
might' be put off until the ric~tural C ~iss~ n hB.ve reported. The 
mntteris very much bound up WIth the premier mdUBtr:v of the country, 
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namely, agmculture, a.nd that Conunissian is bound I take it to make 
.certain recommendations with reference to agricultural banking. 
As regards commercial banking in cities I personally do no1;,. think tha.t 

we have very much to complain of at the present time. I do not profess 
to be an expert in agricultural banking and village banks, etc., but so far 
as banking in towns is concerned, particula.rly since the Imperial Bank 
launched out, I do not think that the people of this country h&ve very much 
.to complain a.bout in. tha.t direction. 

It was said tha.t the indigenous banker had been ignored by Government. 
But it is a very moot point whether that is not a very good thing. After all 
.-the indigenous banker I ttLke it is a. man that lends out money at very 
high rates of interest with very little security. l1hat is not ba.Dking but 
moneylending and I doubt if Government could help the indigenous banker 
Ito the benefit of the community. It seems to me that co-operative' banks 
are a sound development of modern times and the more they increase the 
Jbetter for the country. But as regards the ordinary moneylender I was 
-very glad to hear that· there had been a. fall of 18 per cent. in the numbers 
-of that class of banker between 1911 and li}21. 
I congratulate the Mover on his speech which' was of pa.rticula.r 

interest, but I suggest to him that it might be desirable if he withdraws 
his Resolution and bring8 it up at 8 somewhat later date. 

Mr. V. E. A. ~a a .ud  . .Ja~ r (finance Department: Nominated 
• .official): Sir, some of my Honourable friends who votc4 on the adjourn-
ment motion last Tuesday were doubtless ~tuated by the fact that Gov-
·ernment had no interesting business to put before them this week. I wish, 
Sir, you had told them thas this week was intended for maiden speeches, 
.then I think that would have altered the vote a little.. So far as I am 
.concerned I wiah to ta.k:e advantage of your offer this morning during the 
,maiden speech of Mr. Sbyam Narayan Singh to ask my friends on the 
other side just to listen and not to heckle. Sir, the first point I want to 
make in connection with this Resolution is that the subject matter of the 
.Resolution is covered to a considerable extent by the (}urrency rmd Reserve 
Bank Bill now before the Legislative Assembly. Let me explain, Sir, 
some aspects of the Reserve Bank Bill t~at the House has bel\ln asked to 
. 'Consider. The first step the Reserve Batik will have to take is to gilt into 
touch with all the banking systems in India and introduce a co-ordinated 
policy in regard' to credit control. In order \0 assist the Reserve Bank 
when it comes into being, we are trying to get statistics of the· ~ari us 

-indigenous brmb in India who 8.1'e doing 'bariking busines$ or &fIording bank-
ing facilities to the puolic. There is then the question of the extension of 
"branch banking. Some witnesses who came before the Currency Com-
mission Raid, .. It is all right that the Imperial Bank has opened 100 
'brancheR, but we think that it should not continue to open further branches. 
·It must first consolidate . its position." There were others who said, 
... What about'l00 branches: thousands and tens of thousands are not 
sufficient for India." 'Whichever may be the correct course, the Imperial 
.ank wants first of all to know in what rela.tion it stands to the Reserve 
Dank and the tax· payer. In the Reserve Bank Bill Government ha.ve put 
·.forward certain proposals to compensate the Imperial Bank for some of 
the losses which it incurs on the n n ~  branches and also to give the 
"l3ank some inducement to continue the' extension of the bankingfaoilities 
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'which they have initiated. There is again, Sir, the question of the promo-
tion of the Bill habit and the grant of rediscount facilities. What the 
'Reserve Ba.nk will do in these matters wi1l go a. long wa.y to achieve the 
laudable object which the Honourable the. Mover of the Resolution hus in 
mind. It has bcen s.aid, Sir, that the development of branch banking in 
India must come first and that the Reserve Bank must oome afterwards. 
In f!lct the Honourable the Mover quote-d something from the American 
£'vidence to show that the. question of branch banking should first be consi-
dered before the Heserve Bank comcs up. That evidence was quoted from 
.tha.t part of the evidence where Mr. Strong first began 1;0 develop the sub-
ject. Let mc quote from slater porlion of the evidence. The Chainnan 
put tho question to him: 

"Speaking about the constitution of a Central Bank yesterday, you laid a Central 
.Bank is only possible where a highly organized money market exists. In regard to the 
.organized money market, I understand you refer to the Bystem of a network ,f banks, 
-01 have you got something else in contemplation!" 

'The reply was: 

"I say that the proper functioning of a Central Bank will require a money 
.market in which it call function. It may not be necessary to create that in advance; 
we had no bankers' bills in New York when the Federal Reeerve-banks were estab-
lished. As a UBcessary aud collateral development of the operation of a Central Bank 
·it. would be well 'to promote the development of a type of money market in which 
that· bank would easily function." 

'Later on, Sir, he was asked another iuestion" namely: 

"You referred yesterday to the necessity that to have a properly functioning 
..central bank there must be a money market. Would you agree that the establi8hment 
of a central bank is the btst means of establishing IUch a money market, and that with-
.out a central bank a money market cannot be properly developed." 

'The reply, Sir, ~  

"Yes; and it results in developments that are distortions of the moDlY market. ... 

. There is another point in connection with this branch banking business. 
Those who a.re a!quainted with the America.n crisis 'in 1007 will find: how 
·the absence of a central banking system involved a. deplorable curtailment 
'of production during that crisis. In fact in regard to one of the industries 
I was told that there was a curtailment of 40 per cent. in that year. The 
Currency Commission therefore was not unaware of the importance of the 
extension of banking facilities in India.. When I was travelling to London 
with the Commission on the first day of my trip across the Continent in 
·.the beautiful P. and O. mail train, I was looking at the smiling fields and 
wonderful roads on the French oountry side. Toe Chairman quietly came 
..along and asked me, " Ayo.ngar, what are you looking at?" I said I wus 
wondering whether God made the oountry and man made the town. He 
-said, •• Do you know what impression I bear after seeing your country aDd 
your people? It is this. If my labours on the Commission will go even 
·a little way towards making India produce her ca.pital for produQti'fe pur-
-poses, in order ~ ~ake roads, canals and bridges an~ ~akin  India a bit 
more happy to hve m, then my labours on the CommIssIon would not have 
-heen in vain." I claim, Sir, that the Reserve Bank Bill now before tbe 
-public gives India. the fullest opportunity to develop the Indian banking 
habit and the Indian banking facilities, and a consideration of tbe Resolu-
tion of the Honouratile the Mover in advance of that Bill is, to use ,an 
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(,djective which has been inaptly used by 
Purshotamdas Thakurdas in regard to the 
natural". (Applause.) 

my Honourable friend S11" 
18 penny ratio, • :most un-

Mr. Vldy& Sagar Pandy& (Madras: Indian Commerce): Sir, the Resl). 
lution recommends the appointment of a Commission-probably the Hon-
ourable the Mover has in mind a Royal Oommission-for nothing less than 
that would inspire the confidence of, or impress the imagination of, the 
public and draw sufficient attention to the subject in these days when 
Commissions and Committees have 'become a ntlW industry by themselves. 
What we want at present is not any Royal Oommissions or Committees 
to investigate the necessity of banking and industrial development, but 
one "honest" 'Commission which will change the heu·rt of the Govern-
ment, nther which would remove the present unsympathetic, irresponsivl. 
and irresponsible Government of the country, for unless the Government· 
make up their mind to take action and put the recommendations of tho 
Commission into practice, it will be sheer waste of public funds to appoint 
a Commission. A Itoyal Commission may tour round the country in 
special trains and eat dinners, record evidence, publish voluminous reports 
and might give opportunities to some of us here and outside to air our 
views and gain some advertisement. If the Government are really anxious 
to encourage indigenous banking or to introduce the best system of foreign 
banking they have got enough and ready-made information and materials 
in their official archives to tab _teps for the purpose. To keep the 
country merely talking and to delay and not to do any real work the 
appointment of a. Commission, is a ~  good method. There is no use 
appointing a Commission unless it enjoys the confidence of the public. 
There is no use if it is a packed Commission with a personnel of the kind 
of the last Commission on Indian Currenoy and Finance which was boy-
cotted and which was more concerned with how Europe would bo affected 
if II; gold standard with gold currency is introduced in India. or in China.. 
We do not want a Commission to find out how the Exchange Banks and 
the Imperial Bank .of India with foreign shareholders, can find ways of' 
exploiting India and to earn fat dividends. Nor should the enquiry be to 
find means for earning large dividends by the local banks either. Wha.t 
we want is to find out how banking facilities can be 'extended, to reduce 
high rates of interest in India and how Indians themselves CRn finance their 
commerce, industries and agriculture. 

I have perused the short summary of the .correspondence which hA.A 
passed recently between the Government· of India and the Managing Go.-
ernors of the Imperial Bank of India 0n the proposals for Indian banking 
and monetary progress. It is rather curious that tlie Imperial Bank. of· 
India which competes freely with other ba.nks should be called upon to 
express their opinion in such matters. It will be seen from that t.ha.t their 
ideA. of Indian banking is how the Imperial Bank of India CBn do ,more 
bURineR!,. for the Govemment say tha.t they would "welcome the vipws' 
of the GovemorH as to the desira.bility and possibility of 8. further extension 
of the branches" of the hank. Government arEI pleased to not,ice "nndue· 
competition with existing joint stock banks" and • 'the possibilit:v of co-
ordinat.ion with the indigenous bankinA' s:vst.em of thp, country ". The ques-
tion of the "system of remittance" is also touched upon; so also is the 
idea. of •• extending the privileges of the Clearing Houses to private banks 
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of suitable status". The Government really seems anxious to push their 
loans and lleourities and talk of development of •• Stock Exohanges 
dealing with industrial seourities and development of investment throush 
Savings BIUlk and l"lost Office Ca.sh Certificates." The so·called advant· 
agos of the blUlks being free from restrictions placed on the business of 
the Imperial BIUlk are a. my"th. 'The Imperial .Bank competes and ~e 

observing the letter breaks the spirit of these restrictions and thus com-
petes with the joint stock ba.nks with the additional help of Government 
funds and the advantages of the pres.tige of its connection with the Gov-
ernment. On the other ~d the Imperial Bank in reply are only too 
anxious to open fresh ~ ublic Debt Offices to popularise Government loans 
and investment I How much does it help or popularise indigenous bank-
ing? The Commission must find means not only to organise banking in-
stitutions, not only of educu.t.ing the people 011 the advantages of banking 
and of safe investments of their funds but to educate also the officials of 
the Government how to do their duty in helping the banking institutions 

so that they may be of service. to the country. The ignorance of 
4r P.lI. some of the officials in the LopaJ Governments is sometimes 
colossal. Here I shall, with your permission, Sir, digress a little to show 
how it is. The Indian Bank, Limited, Madras, applied to the Government 
of Madras to have the institution included among the approved banks for 
the investment of funds qf the local bodies, such as the District Munioipali-
ties and Local Boards. I may add here for the information of the House 
that this is one of the banks included in the Schedule of 26 banks in India 
whose bills will be discounted by the new ~ser e Bank of India when and if 
it is constituted. The Indian Bank, Limited, applied for this recognition in 
October 1924, but the Government of Madras have not yet made up their 
mind in the matter, even after 28 months I The law's delays are proverbial, 
but the Government of Madras hav:e thrown the law courts into the shade. 

Now coming to the point the several departments of the Government 
who are to. be consulted in the matter before pennission can' be granted 
are so blissfully ign&ant of banking that they cannot find out if the Batik 
is sound enough to be entrusted with funds. Tho most important depa.rt-
ment-I shall not name it; you may easily guess-who are supposed to 
find out the solvency of the Bank have, it appears, evolved a noble method 
of testing solvency. According to their test even the Bank of England, or 
any of the Five Big Banks of Engla.nd are not safe enough. • But fortunate-
ly the Indian Bank, Limited, turns out, in Borne respects, a better Bank 
according to their theory than the leading Banks in England, and yet it 
takes them 28 months to consider over the matter I r~ rd Goschen, son of 
a Chancellor of the Exchequer, a.nd himself an ex· Chairman of the LondoD 
County and Weatminster Bank presides over the departments whioh 
evolve such banking conundrums, I am !lure if Ris Excellency the Gov-
erpor were consulted, the mattE'r would have been decided long ago. 

Never mind that. A leading B~kin  institution of Bombay, whfch is 
recognised by the Bombay and PunJab Governments as quite safe for the 
investment of large funds of local bodies with it, is not yet found fit for 
investment of the funds in Madras. The Government of Madras is moat 
impa.rtially delaying also its recognition as Q.D approved Bank. Now the 
question is who needs education in these ma.tters? Surely some of the 
Governmept ffi.c~, If t~ese b~ks were  recognised the funds J?,ng idle ' 
with the local bodies earnmg no mterest '\'Iould have been mobililed for 
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fWancing trade and commerce in the l'rtlsidency. Here we have the Gov-
~rt.l ent of India. j4'ina.nctl Department presided over by. the 'Honourable 
;Sir. Basil Blackett who knows aU sbout banking, and what he does not 
know ill not worth knowing. He hils kept the subject of banking alive 
b,efore the public. Now is the time for him to put it into practioe. 

The several Loca.l Governments have made lIuggestions on the ques-
.tion of a: co-otdinated survey of banking. I am glad the. Bengal Gov-
ernment have sounded a note of warning not to degenerate the enquiry 
mto any inquisitorial enquiries which would be ,unwclcome. We know 
.-how exhibitions and indulltria.l f:l.irs have been organised in the past with 
· .the OIItensible object of popularising indigenous manufactures. They were 
-really meant to IIccure samples and to find out tastes, to sec how foreign 
1DJWlufacturers call meet local wllntll. After the exhibitions we find goods 
sent into the market by foreigners after their study of local conditions· and 

:. ~s ,per samples seen at those exhibitions. 

l'he Government of Madrll.8 have rightly (lmphasised the need for a 
strong practical committee composed of hanking and bU'siness experts who 
caD deaJ with the specia.l conditions of particular provinccs. It will be 
necessary to stud.v the latest developments of banking in foreign countries, 
as the American Monetary Commission did. It is no use encouraging 
merely old indigenous banking. The best methods and systems in other 
.countries must be studied by those who know local needs and conditions 
· and 'who have IncIia.'s rest interests at hea·rt. The object should be that 
:banking institutions should be r~nni cd to promote Indian enterprises with 
tl~dian capital und under Indian control and management. They must be 
· ron in the best interests of Indians. The enquiry is meant .not to help 
the foreign banker who now compet.es with us from a. distance to transfer 
his &ctivities here in order to compete with us within our own bound-
aries. In the matte.!" of Indian banking we are bound to consider Indian 
interests-firstly, secondl.v and thirdly. I mean by' • firstly , that 100&1 
talents must be employed; by • secondly' that local enterprises must be 
.financed in all the branches of commerce, agriculture and industry; and 
by 'thirdly', T mean that the profits should remain in the country. The 
Commission should command the confidence of the country and be cotn-
potent to deal with these important questions. 

The Honourable Sir Basil  Blackett (Finance Member): Sir, this is a. 
subject ~n which from the time of my a.rrival in India a.nd even earlier 
l have taken a very special int.erest, namely, the developmen.t of bank-
'ing "and monetary facilitios for India. The dilKlusswn 'td-day oanndli 
'l>e wn.sted if it brings once again to the a.ttention of a new House and, 
~ r u  that House, .to t,he 'at,tention of the public the immense ]oss 
which is, being incurred by India year after year and day after day owing 
to the fact that almost all her indigenous capita.l is being used in Buch 
wa.ys as to be rmtiroly unproductive. Idle money means idle manhood. 
·If the Government of fibis c un.~r , or anv Member of tbis Hoose, knew 
a mee,ns by -which we ('ould indore the peopJe 0' this country to make 
.their B in~s available for the df'veJ()pmpnt. of their Muntry we stioU'Jd 
.be tltributi~~ to the ~uture of this conn.try a boon far .eJtceedin~ &1'1y 
thst DrIIY existmg or preVIOUS Government ha.s given or that even a 'Swami 
Q-ovemment ·will be able to bring. . 
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I was rather pained to hear in the otherwise very admirable speech of 
the opener the accusa.tion that the Government had been dndifferent an~ 
inactive in this matter. It is perfeotly true that suggestions have been 
made from. time to time for the appointment of Committees and Com· 
missions to enquire into the subject of han king in Indio. and that the. 
Govermnent have not hitherto appointed such a -, Commission or Com· 
mittee. In spite of the emergence of that new industry which we recently 
heard of-Royal Commissions and Committees-there has been of recent, 
times no Committee on Banking. Uo,Val Commissions and Committees 
are not very cheap things. They urc a.pt to be rather cosbly and before 
you appoint one you want to be quite sure that you Bre giving it 8 subject, 
matter which it can reasonably cover in B reasonable time and in respect 
of which it can make concrete suggestions. It is no good giving a roviris' 
commission to the body which is to be set to work to enquire into t ~ 

subject. Now the trouble about all the proposals that I have soon for 
this Banking Commission or Committee tis that the tenns of referenc~ 
are always very vague and very wide. It is to enquire into Indian banking 
Bnd to make proposals for increasing the capital available to India. It. 
sometimes includes, I know, references to agriculture and industry, but' 
that, broadly speaking, is the sort of general suggestion tha.t is made.· 
Well, tha.t means that the Commission if it is really going to do, its· work 
has to enquire into everything under the sun in India. except perhaps that 
it might not undertake the work of the Statutory Commission· 

, Now we ha.ve at present in existence, as has already been pointed out, 
one Oommission, the Agricultural Commiss;ion, which is covering a portion 
of this ground. It is covering it from the point of view of the interestR 
of agriculbure, not from the point of view of the development of banking. 
It is impossible far a Government to create the banking habit in a people. 
ff :the habit will grow, the Government CBn help to some extent in the 
development of banking fanilities; but it is the demand that will nreate the 
supply. The last speaker seemed to me to have 8 ourious idea of the 
purpose of banking-although I am sure .that in his interest in the Indian· 
Bank which he took the opportunity of advertising, to use. his own words" 
he does not conduct his business on the BRsumption that a bank should 
not earn dividends. He Raid that he did not want this CommisRion to oon· 
sider how banks wh£\ther indigenous or external should earn dividends. A 
ba.nk will not come into existence unloss it is going to elll'D. some kbict 
of profits. The Imperial Bank which has done more lin the last seven 
yean.' to erlend banking facilities in tho country than h!\8 ever been done. 
in' any similar period before, hns opened over 100 branches in the ,lBRt 
Bcvenyears and a very large number of thORO are not paying and they 
wouJd. not have  heen opened and woU'ld not be kept open if it had not· 
beEln for ~ e Bcbion tali:en by the ~.rn ent of Ind!B ~n lQ2(} in amalga· 
mating the three PreSIdency Banks mto ,the . ~ cr1al Bank and making 
arrangements by which in return for :the contract which they had With 
t,he Government to mana.g;e the Government's balances and other things, 
they undertook to open 100 new; branches in five years. Some of th0fl9 
branches at any rate are not a l ~ at present and many of them are not 
likely to pay for Bome little time, t u~  there is re~ n' to bel;ieve that ~ 
time goes on more and more of them w1l1 become paYIng bmnches and wiU 
increaSe the banking fMilitias available .to the people up·country. I began 
by saying that I W!\8 sorry to hear the Mover of this motion chaJ'ge the 
Government with indifterence and inactivity in this matter. DUl'ing the' 
l~t ~  yea1'8 sinee .the reati~n of t~e Imperial Bank, as a. result ff • . ' 
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Government action, a great spread of bl\llking facilities has te.ken place 
throughout the country. In nddit,ion, during and after the War an im-
mense fillip was given to the habit of investment in this country by, first 
of all, the War Loans, Rnd then bv the loans raised bv the Govemment 
since. Now, those loans since 1922 have been raised entirely for pro-
ductive purposes, and the product.ive e endit~e of the Government, both 
oentral and provincial, on railways, irrigation and so on has been cRmed 
out with the help of the Slavings of the people of India, with great benefit 
to the people of India in the development of their own country, with 
bene1it to the inves.tors who have lent their ~ ne  to the Government 
e.nd found it productive, and  with hpnnfit tf) the Govemment who have 
been e.ble with the growth of the investment habi.t in India. to bring/down 
tlie rate of interest which is chargeable to the tax-payer and in addition 
. to reduce some of their external obligations. The Government have spent 
considerable time and energy in trying to increase the popula.rity of the 
Post Office Savings Bank and of the Postal Cash Oertificates. In evf!rY 
we.y that is possible the Government ha.ve been trying quietly,-not by 
sny kind of forcible me(umres, but quietly-to take every opportunity of 
increasini the habit of banking and investment throughout the coun.try. 
In this connection, I may refer to the Rction that the Government have 
taken on the External Capital Committee's Report. The External 
Capital Committee recommend .. d i.hllt.· 
"India PoSse8ses a Vllllt store of dormantoapital awa;iting development, and in 

order to make thil available for invelltment, hllnking fooilities must be inoreued and 
ezt8lldad. An examination of the various practical measures suggested in the replies 
il outaide the llcope of the Committee, but would emp-hasise the importanee of a 
oo-ordinated survey heinr. undertaken at the earliest pOSSible opportunity df the whole 
field of banking in India. This shonld he followed hy a detailed examination by an 
expert Committee or Committees of tlie linell along .which progresll should be efteated. ". 

:A. month or two after that Committee's Report was is!;lled, I had the 
privilege of addressing the University of Delhi on the subject of Indian 
banking generally, and I tried on that occasion to give an outline of the 
directions which 'should be followed by the survey. I examined the sub-
jltCt under various heads. The first head was facilities for depOSIts such 
8.1 current accounts with banks, Post Office Savings Bank deposits, 
Imperial Ba.nk Savings Bank deposit!!, short term deposit!:; with banks 
and Postal Cash Certificates. The conclusion that a preliminary survey 
of that subject brought to my mind WaR that by far the greater pa.rt of 
the banking facilities provided in India. were provided not by western 
banking methods, but by what are called the indigenous banks, and that 
aD early study of the methods of the indigenous banh waf! most desirable. 
By the indigenollR' banks I do not mOAn only or mltinly the Mahaja", 
or Bowcar,. t.he village moneylender Rnd th .. BgAnt of the landlord who 
(fo in a. certain sense something in the nature of whA.t is done by banken: 
hut I should hardly de!!cribe t,heir work os properly banking. It is the 
]\{arwaria and firms not workin/! on F,uronpnn lines which neverthrleltS 
do afford 'fa.ct1ities such BS the iRRue of cihl'que hooks, the acceptance or 
deposita Bnd pa!!s books and overdraft!!. There is A ~ent deal of work 
<lh!le by thesA bankers which is purely banking work. but they are not 
at prMlI!!nt br ll~ t into any e~ clORe connection or Bny obviously close 
'lonneation with banking on western lineR, and T Rm slIt'e that one of t.he 
fint duties a.nd services which will be rendf'rpd. by the Reserve Bank 
. ~ it cOmes into existevce will he to try /lni! complet:e tlle. chllin ·)f 
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connection between the Reserve Bank at the apex of the pyramid and 
the local bankers, who are not at present included in any statistics, whu 
n;re doing this work duwn below. If anything can be done in the way of 
IwIding additional liquidity to the relROurces of these bankers and increasing 
through them the habit of deposit, I think a very considerable advance ma,i 
~' ~ made. ' 

The next subject that I dealt with is banking education. ThiS ISo i/o 

very important part of the whole su1:jeot; it has not been much spoken 
,'f to-,day, but banking education is probably the key to the future in this 
matter in a way that nothing else is. In regard to this, the House will, 
1 know, be' glad to learn that the proposed Indian Institute of Bankers 
\vhich has been under consideration for the last year and a half or two 
years is, I understand, now very nearly nn acoomplished faot. I have taken 
a very considerable interest in securing that the subject should not be 
(dlowed to sleep and I shall feel very great satisfaction when I hear that 
r.,n Indian Institute of Bankers has been actually brought into existence. 
'l'he British Institute of Bankers has been giving very considerable aS6is· 
tance in, this matter and has been f:'ncouraging the Imperial Bank who 
have been acting in this matter at the instigation of the Government liO 
press forward for the establishment of an Indian Institute to whom the 
British Institute and British bankrlS generally will be very gla.d to give 
such assistance as lie& in their power but which will be an Indian Insti-
tute, oonducting examinations and promoting banking education wit;h 
special reference to Indian conditions. I dealt with varieus other sub-
jects, suoh 88 faoilities for remitta.nces within the country. The facilitIes 
granted by the Imperial Bank have recently been further improved. 
Next oame clearing house facilities, facilities for invpstment in Govern-
Jnent seCurities in particular, which of course is all that comes directly 
within the Government's Foope, but WIth the hope that, if you get the 
growth of the habit of investment in Government  securities, facilities for 
buying and selling ern~nt seourities, something in the nature of 
stock exchanges will follow and people, having once learned the habit )f 
putting their mone:;t into securities. of the Government at interest, will, 
particula.rly when,· as we hope, the interest on Government securities 
falls still lower, be inclined to take the securities of industrial and other 
concerns, The growth of nnything like R market for industrial debentures 
would be an immense Bsset to Indian industry. 

I dealt then with oredit facilities and in that connection, of course, a 
good deal of·, the work of the Agrioultural Commission should be very 
interesting. Credit facilities for agriculturists, the financing of produce, 
the growth, of the bill habit in that connection, and the rediscounting 
which the Reserve Bank will have to do, will all oome in for consideration 
under that bead. 

As regards negotiable instruments, I was speaking at a time not very 
hng after the judgment of the Bombay High Court had rather disturbed 
tbe even ooursl:r of the bill in its travels from hand to hand-a matter 
which we have been trying to remedy by the introduction a few days ago 
l-n the Negotiable Instruments Bill now under consideration bya Select 
Committee. The e1leot of that judgment seemed to us to show t ~ great 
:ll!sirability that there s u~d be at any rate ~ ' partioular. kind of lnstru-
fn~nt  ''''JUoh Wae in 'aU clr~u st es n~ tl~ble by dehvery. Once ". 
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bearer always a bearer . We were warned that there was considerable 
danger that if the position vms not altered the popularity of the kundE 
might bo seriously diminished, a development whioh I regard as precisely 
the contrary to the way in which things should develop, beca.u&e what we 
want to see is the bill of exchange ta.king a real place in the Indian 
money market and forming an important part of the facilities which the 
neserve Bank will eventually provide through the method of rediscounting. 
'l'here was a statement in one of the replies which have been received 
from the Local Govornments, I think, on th;s subjeot which is of consider-
uble interest. It is under the reoommendation ma.de by Mr. B. F. Madan 
through the Government of Bombay in connection WIth questions with 
regard to the expansion of banking facilities. It has been suggested that 
there should be one standardized fonn of bill of exchange. On this 
Mr. Madan says: 
If The lJelIer of all commodities should draw bills on the buyer at every lJt.age .. I 

on t.he Continent and JapaJ: and the United Statel and t.he Imperial Bank should give 
preference to such bills over the present bills which are more m the nat.ure of accom-
modat.ion bills. If such bills are to be encouraged, the stamp duty on internal billa 
W. exchange should be reduced. The Indian commercial communit.y u. not yet pr. 
pared for such a revolutionary change a8 standardized billa of exchange plI]'able t.o 
bearer in spite of anything which may be written on it. as .uggested by Sir Buil 
Blackett. What ern e~t can do by legislation is to provide that where any bill 
is on the face of it made payable to bearer, it shall remaIn payable to bearer in spite 
of anything which may hif" written on t.he back and that. any BUob ohange Ihould be 
indicated on t.he .face of Buch bill." 

We are, as I have said, at present discussing that particular subject 
and I only mention it as a. case in which the Government are followiDg 
up the recommendations of the External Capita.l Committee. Immediate-
ly after that speech was made, the Govemment of India oircularised the 
Local Governments' and other bodies with a view to the preparation of that 
survey of India.n banking which according to the External Capital Com. 
mittee was to precede deta.iled examiDation by an expert oommittee or 
committees. The replies have not all heen rESceived to that circular, but 
the great ma.jority of them have heen received and were laid on the table 
of the House and were used by the Mover this evening in making his 
speech. In addition, as a result of that address of mine to the Delhi, 
University, I 8m very glad to say that quite a. number of people ha.ve 
taken an interest in research in regard to ba.nking. I am myself in 
correspondence with 4 or 5 different people who are engaged on a research 
into the methods and extent of indigenous banking in various parts of the 
country. I am sure that researoh of that sort by graduates of universitiea 
will be not only very va.luablE' to themselves hut extremely valuable to the 
country in opening up a region, our knowledge of whioh is curiouslv 
insufficient at present. W 

Now, as regards the Resolution which has been moved to.day, the posi-
tion of the Government in the matter will, r think, have lieen olear from 
what ~ have already said. The Resolution reoommends that a OommisslOll 
be appointed. r am not sum thBt r should like to cnmmit myself to the 
view that it should be a. Royal Commission, which r suppose is what "Com. 
mission " mell.ns. ' r am entirel, at one with the Mover in thinking thet 
an inquiry should be held into this question of the development of ba.nkiDg 
fooilities in India. The nat'llre of that inquiry is, r think, a question on 
.wbic:m we do ~ t an~ tQ ~ e at Jlre afu~ cObotuaioZlS. It l~. b. " . 
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desirable. simply to appoint one or two experttl separately or in oqnjWlction 
to e~e ar~icul.ar portions of the subject, or it might be desirable to 
.a ~ t something In the nature of a committee which 113 itl:!t:lf expert, or 
It might even be desirable to appoint a committee which is not itself 
expert. I thi;nk it is too Boon to say exactly what. fonn the inquiry should 
t&!te or how Its members should be chosen. The Government are further 
of opinion that it is early at the moment to begin such a.n inquiry. No 
doubt, the Mover himtlulf has already anticipated this view of Govern-
ment ~  complaining that the Government's attitude is always that they 
are gomg to appoint a committee but never that they ure appointing one, 
but we have had reference made to several re"sons why the present 
moment is not entirely I:!uitable for the appointment of 8 committee. It 
would certainly be most undesirable to appoint a. eommitteo or commis-
sion to enquire into the question of the finances of agriculture or the 
facilities for agricultural banking 8S at the  present time the Agricultural 
Commil:!sion is still engaged in making itl.i inquiries. There is olso a very 
considerable difficulty in the matter of what the duties of a. banking com-
mittee should be owing to the fact that co-operative banking on which I 
have hardly touched is one of the most important features of the growth 
of banking in India in the last 20 years and one of the most hopeful. The 
subject of co-operation is 0. Provincial Govcrnment and not a. Central Gov-
.ernment subject and it is very doubtful whether a. committee covering the 
whole of India. and Bunna a.nd dealing with co-operative banking would be 
a desirable body. Co-operation is a matter th& purpose of which is to 
bring the individual into contact with other individualtl and create 0. chain 
of contract gradually leading from t,he individual cultivator up towards the 
centra.! co-operative body, which in my opinion has at least a large enough 
field to cover when it is provincial, when it has to cover the whole of one 
large province or Presidency in India. A central co-operative bank or body 
for India. 88 a whole might, I think, have results not at all what is desired 
by those who are the keenest on the promotion of the spirit of co-operation, 
We do not want to centralise co-operation out of existence. Then another 
re880n .  . •. 

JIr. '1'. PrakI8M' (East Godavari !lnd West Godavan cum ~istna  
Non-Muhammada.n Rural): The other day in the discussion on the 
Reserve Ba.nk Bill the Honourable Member told UB t~at n. co-operative 
society might not come under the Reserve Bank scheme: I believe it was 
in &.nswer to a question by Mr. Joshi whon he wanted the co-operative 
banks  to be included in the Schedule. Now, how will this fit in? I 
ga.ther from the Honourable Member now that the Reserve Bank Bill 
would deal with this question as well so far as the agricultural banks are 
concerned. iWiIl theiHonourable Member kindly expla.in to us something 
more about it? 

'the KOD01Il'&b1e8tr Bull Blackett: It is a. little too much to ask me 
to launch forth into the question of the relation of co-operative ba.nks with 
the Reserve Bank. The Reserve Bank I think ought, certainly to· be .an 
extremely useful institution for the purposes of the provincial co-operatIve 
bankBbut '1 think il; would be a more useful institution than a single 
eentrai co-operative bank for the whole of India. J do not know whether 
that &.nSW&l'B to some extent the implication .. of my Honourable friend '8 
qoeltion. I do not think that the co-operative banks should come under 
the lam' ca\egory as .joint stock banb and be asked to place with t ~ 
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Reserve Bank as 0. ma.tter of legal obligation a. proportion of their time 
and demand lia.bilities. But that the Reserve Bank should through the 
co-operative banks use its influence for the advancement· of the financial 
interests of agriculture and the agriculturists is, I think, most desirable, 
and I hope when it comes into existence it will do a great deal to advance 
the interests, through the co-operative banks, of agriculture, of the market-
ing of produce and the facilities for agricultural loans generally. The fact 
that the Reserve Bank is not yet in existence was one of the facts I was 
going to allude to as a reason why it is not yet the right moment to 
a.ppoint this Commission. We shall be discussing this subject in connec-
tion with the Reserve Bank and I hope we shall ourselvet> be taking rather 
a wide survey of banking and financial facilities in Indio.. After the dis-
cussions have taken place in this House and in the country inoonnectian 
with the creation of the Reserve Bank, when that Bank has been brought 
into existence or is about to be brought into existence and when the Agri-
cultural Commission's Report has been received, that will be the time for 
further action. Speaking for Government, I am prepared to say that the 
Government are most desirous that immediate steps should then be taken 
by some means or other to start a searching inquiry into banking facilities 
in India and the best means for improving them. In these circumsta.nces 
I hope tha.t the Honourab'le the Mover will not think it necesswry to press 
his motion. I rather doubt if the House would care to commit itself to that 
Resolution as it actually stands with the demand for a Royal Commission 
a.t this particular moment. 

Sir Purahotamdaa 'l"hakurdaa (Indian Merchants' Oham1:er: Indian Oom-
merce): I would like to start by congratulating the HonOurable Member 
Mr. Ayangar of tht\ Finance Department on his maiden speech here. It 
·was a pleasure to hear him and the confidence with which he spoke aSsures 
us a good deal of useful infonnation as this Session proceeds. It is in the 
fitness of things tha.t Mr. Ayangar should have taken adva.utage of this 
deba.te to-day to put forward one of those measures ftn' which I think he 
perhaps justifiabl, .. feels .proud as a e b~ f the i~ance DepartlDent. 
As the HonourabI1f' the Fmance Member remmded Mr. Vldya Sagar Fandya 
thnt he was advertiBing hiB ba.nk, may I remind Mr. Ayangar that he was 
utilising this debate for a. little publicit:vfor what has lately been very 
near the heart of .the Finance Member. But I wonder, Sir, if Mr. Ayangar 
was not mixing up the iBsues when he quoted Governor Strong with refer-
ence to the two quotations that my friend Mr. Sarabhai Haji gave from 
the same eminent financier in connection with the necessity of having 
more banking facilitieB in India. I have not Governor Strollg's evidence 
with me, here, but I put it to Mr. 'Ayangar whether what he. quoted from 
Governor Strong did not refer to banking facilities but to creating monl'Y 
markets, which latter has a bearing on having bill markets .for the Reserve 
Bank. The two points a.rewidely different, if I ma.y. point out to 
Mr. ~ ar, and whilst I am quite, ~~ared to conoede that Mr. a.n ~ 
quoted hIS part of Governor Strong B eVIdence innocently,' I put it to him 
that if he reads it over again he will see that it doea not bear quotation 
at all with the point of view which my Honourable friend Mr. Haji has 
been' pressing before thiB Hpuse. 

"  . Now, I feel, Sir, that tJ:!e. question whether in ):ndis. we have adequate 
fccilitics for purposes of banking or not brookB' of no difference of opinion. 

I 
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with me, here, but I put it to Mr. 'Ayangar whether what he. quoted from 
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Bank. The two points a.rewidely different, if I ma.y. point out to 
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"  . Now, I feel, Sir, that tJ:!e. question whether in ):ndis. we have adequate 
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This morning in the very interesting debate that we had the Honourable 
the Home Member, Sir, quoted what the Government have done in the 
backward Santhal Parganas in oonneotion with keeping down the usurer 
and the Bowcar there, and if I remember i~ correotly the Honourable Mem-
ber congratulated himself that ab u~ 50 years back in those backward 
tracts the Government had passed a Regulation saying that nobody would 
be entitled to recover a higher rate of interest from the Santhals, for 
whom the Government are so very solicitous, than 2 per cent. per month. 
And Sir Alexander Muddiman said that is much better than what happens. 
to be in vogue in any other part of the country. 24 per oent. per annum 
inter.est is thought by the Honourable the Home Member to be a reason-
able rate of interest which even the Government willingly allow on debts of 
agriculturists. That is, Sir, the best protection which a benign Govern-
ment can extend to our friends in the backward tracts. What then, Sir, 
can be the average rate of interest which our agriculturists must be paying 
in the forward provinces where no such Regulations are permissible? Com-
ment I submit is unnecessary and I am sure that what has been at the 
back of my Honourable fl'iend Mr. SarabhaiNemchand Haji's mind is th"t 
in the urban and rural districts, the rate of interest at which people 
can borrow money is so high that it is time the Government did something 
to have that levelled down to something approximately the ra.te at which 
people borrow, shall I say. in Calcutta, Madras and Bombay. That is the 
question I agree with the Finance Member that if anything could be devised 
to induce people to greater investment of their surplus money and to less 
hoarding-I use the word "hoarding" in its broadest and most general 
lense: I do not want it to be quoted that I think people in India are 
hoarding-I agree with him that if Q.JlYthing can be done in that direction 
it will be a service to India. But there, Sir. I do not wish to anticipate 
the important debates which are to follow later this and next session. I 
am one of those who feel that the Government of India do not encourage 
people to give up their hoarding habits. But this is not the occasion to 
say more or in detail about t a~. What in the ~eanti e is required iB 
not to lose sight of the facts, which are that even m  a non-regulated tract 
Government tolerate and almost approve of rates of interest up to 24 per 
cent. per annu ~ In other parts. many of my friends on this side of the 
House know, and many of the Government officials on the other side of 
the House I am sure also know, the average rate which the agriculturist 
pays is 80 per cent. per annum. During the last six months I have seen 
d ~u entar  evidence of how agriculturists have borrowed for four and 
five months at rates of interest which varied from 85 to 40 per cent. per 
annum. I do not wish to minimise the assistance which co-operative bank-
ing has given, but there is a limit. up .to ~ ic  these instituti n~ can use-
fully give o.ssistance. J do not thmk It w1l1 help to overlook thiS. Facts 
are . there staring us in the face. What I 'think worries the mind of young 
India and those who are not merchants. is the progress of banking in 
enn~n  in Canada, in Australia or even in the East in Ja.pan. 'While 
in all the'se countries brmking inst.itutions J'\Jn into flltU1'PS of 5,000, 10.000 
and even higher. how is it that a.fter 125 years of banking experience in 
India-the first Bank of Bengal was started in lBOlS-how is i! that in 
India to-day all that we can boast of is the Imperial Bank of India with 
164 branches. the last hundred havillJl' bee~ started un~er pre,ssure fn?m 
,the Central Legislature of the day? That 1S the questIon which womes 
many. It is true that this good, old COU1ltry continues to roll on in spite 
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of inadequate banking facilities. But can the Government, e.nd. ,shol,lld 
the Government, not do something to bring India. into lin.e with those 
other countries? 
In the meantime, Sir, how does this country get on? Thanks to our 

great indigenous genius for banking purposes, we still have the enter-
prising Shikarpuri Multani from Sind, the indispensa.ble but much abused 
Marwari from Hajputana and the successful Chetty £ram the south, who 
are the bankers of the masses of India.. (Applause.) It is ·nQ usc saying 
tha.t either the Imperial Bank or an, of tIle exchange banks or any of the 
indigenous bBnk&', including my Honourable friend's Indian bank ,cater 
for or touch even a fringe of the masses of India. It is these three classes 
of people, and the Marwari, the most· abused of them all, who really till 
thc want of the masses of India. I heard some Honourable Member say-
ing in the oo.ul'IIe of this debate, "Eliminate the indigenous banker." I 
know my Honourable friend Dr. Hyder then modified it. He oongratulated 
us tha.t there were fewer of these men. I would like him to watch, look 
into it, ani! find out wbat reple.ced these indigenous bankers·. What you 
want there is not elimination of these indjgenousbankeN,' because any 
other system of banking would be much too oostly for our poor masses. 
What you want is a healthy cheek over these indigenou&' bRnkers, more 
facilities for; them so that they may be able to lend, not at 24 per cent. 
but, sha.ll I say, at 7 per cent. (Hear, hear.) That is the question which 
I am sure my n 1~rable friend has in mind, and that is the question 
which I submit the Finance Member need not put off either for the report 
of the Agricultural CommiRRion or for his ReMrve Bank scheme, because 
whatever Reserve Bank ma.y be established, Sir, it will not make this 
sort of finance available to the masses at their doors. We want to re-
cognize that India cannot afford bank branches on the lines of the' West: 
they are much too costly, With a manager, an assiRtant manager, a 
shroff, ,Ii Superintendent and 9, few chaprassis in your office, you caD, have 
no margin left for banking profit in the rural areas. You must leave the 
indigenous banker to play the useful part of his work, but you can put 
bim under some sort of inducement so that he may Ie¥ money on more 
reasonable terms. If YClu fa1l in that, then support some· substitute which 
will bring nearer to the peasant in the countryElide the facilities for borrow-
ing. But the first alternative must be tried whole-heartedly and sufficiently 
well. I do.not wish, ~ir, to take up more time of this House. I knoW 
that to say to my Honourable friend, "Put this off unt,it after the Royal 
'Commission on Agriculture has reported or put it off until after the Reserve 
~ank Bill has been put through" will onJ.y make the next Honourable 
Member within six months or a year who may be lucky with the ballot 
box to quote still one more reBson, one more example how the Govemment 
':sympathise with such a Resolution but put off action. I . would put it to 
',the Finance Member whether he cannot now see his way to make a 
'start; in the direction indicated by me, and I am sure that, if be agrees 
with the views which I have put forwfl.rd-I see he does Dot because he 
shakes his head-and I put tbem forward after ReriOnS t u~ t, for example, 
I have had some pCl'80nRr experience in ;thiR direction-lean 88f!Ure him 
that this is what is at th!Jback of the minds of Indiatls when they say, 
'''We are not satisfied witli banking facUities hete ...' ,', 
, OnE) mOre word, Bir, and I have done. My H01!lou1'8.bh, fti~nd  wonder 

' . ~. there are fewer Indi~ run banks. "I do notwisb:, tci cnticis8 only 
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one side. I wish to suggest to those who are keen to see Indian banks 
ftourish whether from the history of the last 10-12 ye8ll'8 they ma.y not 
find that for the failure or the small number of Indian banks that we have, 
we, the investing part of the Indian public, in these concerns, are our-
selves fairly responsible. The Indian investor, Sir, in banking institu-
tions has proved to be childlike, over-suspicious, easily misled, and not 
treating these banking institutions with that seriousness and ~n1idence 
which alone can give India successful bankin~ institutions. 

Mr. Presldmt: Honourable-Members still desire to taJ.][ on this Resolu-
tion and I must adjourn at this stage. 

The Assembly tlien adjourned till Eleven of the Clock on Monday the 
l4th February. 1921.. • 
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